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INTRODUCTION

Shri Degpak Chaudhari S/o Shri Vedpa Singh, Owner, R/o- C-3, Hakeekat Nagar, Near Old Tax
Sales Office, Behat, Saharanpur, U.P. (244701) has obtained the Environmental Clearance L etter
from SEIAA — Uttar Pradesh for River Bed Sand/Bajri/Boulder Mining Project from YAMUNA
RIVER at Gata No. 01, Village — Bartha Korsi, Tehsil — Behat, District — Saharanpur, (U.P.)
(Sanctioned Lease Area 36.00 ha) for production of 7,56,000 m® vide. Ref. No.
843/Paryal SEI AA/5989-5653/2020; Dated 26" —March - 2021. The total cost of the project will

be Rs. 1.33 crores.

Pur pose of the Report

As per the “Sub Para (ii)” of “Para 10” of EIA Notification 2006, it is stated that “It
shall be mandatory for the project management to submit six monthly compliance
reportsin respect of the stipulated prior environmental clearance terms and conditions
in hard and soft copies to the regulatory authority concerned, on 1% June and 1%
December of each calendar year” and as per compliance of condition mentioned in
Environment Clearance Letter (i.e. Clause No. 22 of General Condition), Six Monthly
Compliance Reports should be submitted to the Regulatory Authority.

It is mandatory to submit a Six Monthly Compliance Report to show the status & compliance
of al the Conditions mentioned in Environment clearance Letter, along with monitoring of
various Environmental Parameters (as per CPCB Norms). The regulatory authorities in this
case are SEIAA/SEAC — Uttar Pradesh, UPPCB — Regional Office, District Magistrate,
District Mining Officer. Various scheduled site visits were conducted by ateam of Expertsto
Monitor Pollution related parameters as defined by CPCB/UPPCB. Samples for water and
soil were also collected for further analysis.

Based on the Specific and General Conditions mentioned in the EC Letter, a Compliance
Report has been prepared.

This report is supposed to submit after every six month as per the conditions stipulated in
Environment Clearance Order. The Environmental Assessment has been carried out to verify:
1. That the proposed project has not any adverse effect on the project site as well as it’s

surrounding.
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3.
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That there is compliance with the conditions stipulated in the Environmental Clearance
L etter.

That the Project proponent is implementing the environmental safeguards and
environmental pollution mitigation measures as suggested in approved Form-1 / PFR,
Environmental Management Plan with true spirit.

The non conformity in the project with respect to the environmental implication of the
project.

M ethodology Proposed for Preparation of Report isasfollows:

o g~ w D P

Study of EC Letter & Related Documents

Site Visits by a Team of Experts

Monitoring of Environment Parameters, viz. Ambient Air, Water, Noise & Sail.
Analysis of Samples collected during Monitoring

Interpretation of Monitoring Results

Compliance of all the General and Specific Conditions of the E.C.
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e Generic Structure of Report:

1. Purpose of the Report, explaining the need of a Compliance Report and methodology
adopted for preparation of Report.

2. Data Sheet.

3. Compliance Report, explaining the entire general & specific conditions given in the EC
L etter and providing details w.r.t. each condition/ guideline.

4. Monitoring Reports & Analysis, showing the level of pollution/emission within the
project site for various environment parameters.

5. Photographs showing status of the project and sampling/monitoring of environmental
parameters.

6. Supporting documents related mandatory for the project.
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DATA SHEET

S. No

Item

Details

PROJECT DETAILS

1 Project Proposed River Bed Sand/Bajri/Boulder Mining
having lease area 36.00 ha (88.95 acre) along
River Yamuna in Gata No.- 01 at Village- Bartha
Korsi, Tehsl- Behat, District- Saharanpur, U.P.,
M/s Star Mines (Leased Area- 36.00 Ha)

2 E.C Clearance Letters / OMs and | E.C. Ref. - 843/Parya/SEIAA/5989-5653/2020;

date Dated 26'"-March- 2021 issued by SEIAA, U.P.
3 Date of execution of sale deed 1% — April — 2021

FINANCIAL DETAILS

4 Total Project cost Rs. 1.33 crores per annum

5 CER cost (2% of the project cost) | Rs. 2.66 lacs

PRODUCTION DETAILS

6 Geological Reserve (cum) 12,51,498 m®

7 Production as per Lol (cum) 7,56,000 m® / Year

8 Production in Five Years 37,80,000 m* (in five years)

9 No. of Days proposed for mining | 250 days

10 Proposed Number of Workers 150

11 Method of Mining Open cast ; manual / Semi-mechanized
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Compliance of Environment Clearance Conditions

General Conditions

SL.No. General Conditions

1 This Environmental Clearanceis subject to allotment of Mining Lease in Favour of
Project Proponent by District Administration/ Mining Department.

> Lease Deed has been Executed for 5 yearson 1% — April - 2021. Copy Enclosed

2 Forest Clearance should be taken by the proponent as necessary under Law.

» The Notice of e-Tender of Lease was issued subsequent to formulation of District
Survey Report of District Saharanpur and District Administration has sought prior
clearance from Forest Department before publishing the e-tender Notice.

3 Any change in mining area, change of khasra numbers, enhancement of capacity,
change in mining technology, modernization and scope of working shall again
requireprior Environment Clearance as per EIA Notification, 2006.

» No change in mining lease area, khasra numbers, entailing capacity addition with
change in the process or mining technology, modernization and scope of working
in this period.

> However, if any shall be made with prior approval of SEIAA — UP.

4 No change in the calendar plan including excavation, quantum of mineral and waste
shall be made.

» Joint demarcation was done by concerned district authorities'mining department,
before execution of lease deed.

5 Mining will be carried out as per the approved mining plan. In case of any violation
of mining plan, the Environmental Clearance given by SEIAA will stand cancelled.

» The sameis complied with, under surveillance of CCTV Cameras.

6 Four ambient air quality monitoring stations shall be established in the core zone as

well as buffer zone for RSPM, SPM, SO2, NO2 monitoring. Location of the stations
should be decided based on the metrological data, topographical features and
environmentally and ecologically sensitive targets and frequency of monitoring
should be undertaken in consultation with the State Pollution Control Board. The
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monitored data for criteria pollutants shall be regularly up loaded on the company’s
website and also displayed at website.

» The project site lies outside the safety zone of any bridge.

» Ambient air quality monitoring being done by NABL Accredited Lab.

» The embankment are protected as per provisions of Mining Plan/ SSMMG-2016

7 Data on ambient air quality (RPM, SPM, SO2, NO2) should be regularly submitted
to the Regional office, MoEF, Gol, Lucknow and the State Pollution Control Board/
Central Pollution Control Board oncein six months.

» The sameiscomplied with.

» The sand/bgjri/boulder mining process does not create any waste water.

» Protective respiratory devices have been provided to workers, when required.

» Vehicleswith valid pollution control certificates are used.

» Water sprinklers twice a day are used to suppress dust generated during mining
operation and vehicular movement. To restrict fugitive emission about 12 KL/day
water is used as water sprinkling by the hired water tankers.

» Plantation activity is al'so proposed in the land of panchayat and the ambient air
quality do not exceed above latest prescribed standards by Ministry of
Environment & Forests, Government of India.

8 Ambient air quality at the boundry of mine premises shall confirm to the norms
prescribed in M oEF notification no. GSR/826(E) dt.16.11.09.

» Thesameisbeing complied with.

9 Fugitive dust emissions from all the sources shall be controlled regularly. Water
spraying arrangement on haul roads, loading and unloading and at transfer points
shall be provided and properly maintained.

» Smooth transition of transport is ensured within Haulage Routs.
» Parking of vehicles are restricted being river bed / village area.

10 Measures shall be taken for control of noise levels below 85 dBA in the work
environment. Workers engaged in the operations of HEMM, etc., shall be provided
with ear plugs/ muffsand health records of the worker s shall be maintained.

» Thereisnot tree existing within the pillar demarcated lease area being ariver bed.

11 Industrial waste water (workshop and waste water from the mine) should be
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properly collected, treated so as to confirm to the standards prescribed under GSR
422 (E). dated 19th May, 1993 and 31st December, 1993 or as amended from time to
time. Oil and grease trap shall be installed befor e dischar ge of water effluents.

» Compliance noted. The same shall be taken care of while conducting mining

operations.

12 Personnel working in areas shall be provided with protective respiratory deviceslike
mask and they shall also be imparted adequate training and information on safety
and health aspects.

» Theland useis River Bed and ultimate depth of mining is restricted to 3 meter or
water table, whichever isless, as per SSMMG, 2016.

» The mining is done as per approved Mine Plan and it is ensured that underlying
soil characteristic of the river bed is not disturbed.

13 Special measures shall be adopted to prevent the nearby settlements from the
impacts of mining activities.

» The safety zone of not less than 7.5 meters is left near zero level to ensure that
velocity and flow pattern of the water is not disturbed

14 Thetransportation of the material shall be limited to day hourstime only.

» The sameisbeing complied with.
» The mining is done as per approved Mine Plan and Environmental Clearance
issued by SEIAA-U.P.

15 Provison shall be made for the housing and labourers within the site with all
necessary infrastructure and facilities such as fuel for cooking, mobile toilets, safe
drinking water, medical health care, créche etc. The housing may be in the form of
temporary structuresto be removed after the completion of the project.

» The same is being complied with the provision of temporary rest shelter equipped
with such facilities has been made at the project site for the labourers.

16 A separate Environmental Management Cell with suitable qualified personnel shall

be set-up under the control of Senior Executive, who will report directly to the Head

of the Organisation.

» A separate Environment Management Cell is being established headed by the Project
Manager who reports to the Head of the Organization. This cell responsible for

10
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planning, execution and monitoring of all aspects of the environment, starting from

start to closure of mines.

17

The project proponent shall inform the Regional Office, MoEF, Gol, Lucknow and
the State Pollution Control Board regarding date of financial closures and final
approval of the project by the concerned authorities and the date of start of land
development work.
» Thesameisbeing carried out as a part of six monthly compliance report as per the
General Condition (point 22) given in the Environmental Clearance issued by
SEIAA-U.P.

18

The funds earmarked for environmental protection measures shall be kept in
separ ate account and shall not be diverted for other purpose. Year wise expenditure
shall be reported to the MoEF, Gol, Lucknow and the State Pollution Control
Board.

» The sameisbeing carried out. The same will be implemented as per the need base

assessment action plan.

19

The Regional Office, MoEF, Gol, Lucknow and the State Pollution Control Board
shall monitor compliance to the stipulated conditions. A complete set a documents
including Environment Impact Assessment Report, Environment Management Plan,
Public hearing and other documents information should be given to the Regional
Office, MoEF, Goi, Lucknow and the State Pollution Control Board.

» Agreed and complied.

20

A copy of environment clearance shall be submitted by the Project Proponent to the
Heads of the Local Bodies, Panchayat and Municipal Bodies as applicable in the
matter.

» Agreed and complied.

21

The Project Proponent shall advertise at least in two local newspapers widely
circulated, one of which shall be in vernacular language of the locality concerned,
within 7 days of the issue of the clearance letter informing that the project has been
accor ded environmental clearance and a copy of clearance letter isavailable with the
State Level Environment Impact Assessment Authority (SEIAA).

» The same has been carried out. The copy of environmenta clearance has been

11
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made available to the Local Bodies, Panchayat and Municipa Bodies aswell.

22

The Project Proponent has to submit half yearly compliance report of the stipulated
prior environment clearance terms and conditions in hard and soft copy to the
SEIAA,U.P. on 1st June and 1st December of each calendar year.

» Noted and same shall be complied annually.

23

The SEIAA may alter/ modify the above conditions or stipulate any further
condition in theinterest of environment protection.
» Noted and agreed.

24

Concealing factual data or submission of false/ fabricated data and failure to comply
with any of the conditioned mentioned above may result in withdrawal of this
clearance and attract action under the provisions of Environment Protection Act,
1986.

» Noted and agreed.

» The present report is compliance to the condition.

25

A copy of clearance letter shall be sent by the proponent to the concer ned Panchayet,
ZilaParishad / Municipal Corporation and Urban L ocal Bodies.
» Noted and agreed.

26

Transportation of minerals shall be done by covering the trucks / tractors with
tarpaulin or other suitable mechanism to avoid fugitive emissions and spillage of
mineral / dust.
» Noted and Agreed.
» Transportation of sand has been done via trucks having mineral covered by
tarpaulin which are optimally |oaded.
» Loaders has been instructed to wash trucks / loaders from workshop / washing
points away from the river bed as washing of trucks may degrade the river water

quality.

27

Waste water, from temporary habitation campus be properly collected &treated
before discharging into water bodies the treated effluent should conform to the
standar ds prescribed by MoEF/CPCB.

» The sand mining process does not create any waste water.

» Theentire mineral extracted issaleable.

10
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» Thelaborers from nearby villages will be hired to carry out work in day time only,
hence there will be no or very less waste is expected to generate. No liquid

effluents will be generated at site.

28

M easur es shall betaken for control of noiselevel to thelimits prescribed by C.P.C.B.

» Noiselevelswill be kept under prescribed limits

29

Special Measures shall be adopted to protect the near by settlements from impacts of
mining activities. Maintenance of village roads through which transportation of
minor minerals is to be undertaken shall be carried-out by the project proponent
regularly at its own expenses.
» The transportation of minor mineral is carried out from a route which is much
away from the settlement. The roads are maintained /repaired time to time as per
the provision of EMP/CER

30

Measure for prevention & control of soil eroson and management of st shall be
undertaken. Protection of dumps againgt erosion, if any , shall be carried out with
geo textile matting or other suitable material.

» Itisnot applicable as top soil will not be generated in River Bed Mining Project.

31

Corporate Social Responsibility shall be prepared by PP and the details of the
various expenditure to be submitted as per the guidelinesin CER Notification dated
01/05/2018. Work to be executed with installation of 5 hand pumps for drinking
water, solar light in villages of streets, construction of two numbers of toilets at the
primary school, with name displayed and address and details of beneficiary and
gram pradhan along with phone number, photographs should be submitted to
Directorate aswell to the District Magistrate / Chief Development Officer.

» CER Proposed in the conceptual plans are as under:

» CER activities are being carried out. 2% (Rs. 2.40 lacs) mandate is being fulfilled

as per the norms of EC.

32

Possibility of adopting nearest three villages shall be explored and details of civic
amenities such as roads, drinking water etc proposed to be provided at the project
proponent expenses shall be submitted within 02 months from the date of issuance of
EC.

» The environmental management cell is carrying out these studies time to time and

11
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same will be implemented as per the need base assessment action plan.

33

The funds earmarked for environmental protection measure should be kept in
separate account and should not be diverted for other purpose. Year wise
expenditure should be reported to the Ministry of Environment and forests and its
Regional officelocated at L ucknow, SEIAA, UP and UPPCB.

» Agreed and complied the report will be submitted accordingly at year end.

Action Plan with respect to suggestion/improvements and recommendations made
and agreed during Public Hearing shall be submitted to the District Mines Officer,
concern Regional Officer of UPPCB and SEIAA within 02 months.
» All the suggestion / improvement of public hearing has been planned and
mitigated in the Chapter — 7 of the Final EIA Report.

35

Environmental Clearance is subject to obtaining clearance under the Wildlife
(protection) Act, 1972 from the competent authority, if applicable to this project.
» Not Applicable

36

The proponent shall observe every 15 days for nesting of any turtle in the area.
Based on the observations so made, if turtle nesting is observed, necessary safeguard
measur es shall be taken in consultation with the state Wildlife Department. For the
purpose, awar eness shall be created amongst the workers about the nesting sites so
that such gites, if any, areidentified by the workers during oper ations of the mine for
taking required safeguard measures. In this regards the safety notified zone should
be left so that the habitat/nesting area is undistur bed.

» The same is observed time to time by environmental management cell as such not

observed till date.

» Awareness among workers and ensured by providing them education.

37

The project proponent shall undertake adequate safeguard measures during
extraction of river bed material and ensure that the due to this activity the hydro
geological regime of the surrounding area shall not be affected.
» The mining is being done as per the provisions of the approved mining plan and
SSMMG, 2016

38

The project proponent shall be obtain necessary prior permission of the competent

authorities for with drawl of requisite quantity of water (surface water and ground

12
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water), required for the project.
» Not Applicable as the source of water is hired tanker

39

Appropriate mitigative measures shall be taken to prevent pollution of the river in
consultation with the State Pollution Control Board. It shall be ensured that thereis
no leakage of oil and greasein theriver from the vehicle used for the transportation.

» It is ensure that only Pollution control certified Vehicle enter the lease area for

loading

40

Vehicular emission shall be kept under control and regularly monitored. The vehicle
carrying the mineral shall not be overloaded.
» It is ensure that only Pollution control certified Vehicle enter the lease area for
loading.
» The check of noise and air emissions are monitored time to time as per CPCB

standards and compliance report shall be submitted.

41

Provision shall be made for the housing of construction labour within the site with
all necessary infrastructure and facilities such as fuel for cooking , mobile toilets,
mobile STP, safe drinking water, medical health care, créche etc. (MoEF circular
Dated: 22-09-2008 r egar ding stipulation of condition to improve the living conditions
of construction labour at site).

» Labors are hired from the nearby villages. Temporary rest shelter with facility of
fuel for cooking, mobile toilets, safe drinking water are provided to labors,
medical health checkup are done time to time as per EMP/CER provision.
Cooking cylinder’s has been provided to labor’s. (Attached)

42

Personnel working in dusty areas should wear protective respiratory devices and
they should also be provided with adequate training and information on safety and
health aspects. Occupational health surveillance program of the workers should be
undertaken periodically to observe any contractions due to exposure to dust and
take corrective measures, if needed.

» PPE are provided to workers for their safety and health aspects, medical camps

and training are conducted time to time.

43

A copy of the clearance letter shall be sent by the proponent to the concerned
Panchayat, Zila Parishad /Municipal Corporation,Urban Local Body and the L ocal

13
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NGO.,if any, from whom suggestions/representations,if any, were received while
processing the proposal. The clearance letter shall also be put on the website of the
company by the proponent.

» Complied.

The environment statement for each financial year ending 31% March in Form-V as
is mandated to be submitted by the project proponent to the concerned State
Pollution Control Board as prescribed under the Environment (protection)
Rules, 1986, as amended subsequently, shall also be put on the website of the
company along with the status of compliance of environmental clearance conditions
and shall also be sent to the Regional Office of the Ministry of Environment and
forests, Lucknow by e-mail.

» Environment statement as per prescribed format will be submitted in the ending of

financial year as per the norms

45

The green cover development/tree plantation isto be done in an area equivalent to
20% of the total leased area either on river bank or along road side (Avenue
Plantation)

» For green belt number of plants has been provisioned for plantation.

» Plants are proposed to be planted in phases; along the river bank.

» Inyear 2022, plants were purchases and planted.

» Certificate in the year 2022, regarding Miyawaki Plantation from SPCB has been

awarded to the project proponent. (Certificate Copy Attached)

46

Debris from the river bed will be collected and stored at secured place and may be
utilized for strengthen the embankment.
» Agreed and noted however debris near the mining lease area has not been

observed.

47

Safety measures to be taken for the safety of the people working at the mine lease
area should be given, which would also include measure for treatment of bite of
poisonous r eptile/insect like snake.

» PPE (personal protective equipment’s) are provisioned for workers; medical first

aid facility isavailable at the site office.

48

Periodical and Annual medical check up of workersasper Mines Act they Should be

14

16
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covered under ESI asper rule.
» Agreed and complied.

Specific Conditions

SL.No

Specific Conditions

1

Directions/Suggestions given during public hearing and commitment made by
project proponent should be strictly complied

» Directions of the public hearing were addressed and incorporated in the chapter-7

of the final EIA report and approval of SEIAA/SEAC committee were taken

accordingly.

The project proponent shall obtain the forest clearance and permission from central
and state government as per law and provisions of forest (conservation) act, 1980
before start of work.

» Thisisariver bed mining project and all details have been captured in the district

survey report after which the lease has been auctioned for e-tender.

The mining lease holders shall, after ceasing mining operations, undertake re-
grassing the mining area and any other area which may have been disturbed dueto
their mining activities and restore the land to a condition which is fit for growth of
fodder, florafauna etc.
» EMP has been made accordingly in respect of the study area of 10 kms and shall
be implemented accordingly.

If the proposed project issituated in notified area of ground water extraction, where
creation of new wells for ground water extraction is not allowed, requirement of
fresh water shall be met from alternate water sources other than ground water or
legally valid source and permission from the competent authority shall be obtained
touseit.
» Noted and agreed. Water requirement is addressed by the help of hired tankers
sources by nearby villages.

» NOC from ground water being obtained and is attached as annexure.

At the time of operation, project proponent will comply with all the guidelinesissued

15
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by Government of India/ State Govt./ District Administration related to Covid-19.
» All the respective guidelines related COVID-19 shall be followed during
operations and aso the mining activity will be done as per Norms of Approved
Mining Plan and SSMMG-2016

6. | The environmental clearance does not create or verify any claim of applicant on the
proposed sit/activity.

» Agreed and Noted.

7. |In caseit has been found that the EC obtained by providing incorrect
information, submitting that the distance between the two adjoining minesis greater
than 500 mt. and area islessthan 05 ha, but factually the distance islessthan 500 mt
and the mine is located in cluster of area equal or more than 05 ha, the EC issued
will stand revoked.

» Agreed and Noted.

8. | The environmental clearance shall be subject to valid lease in favour of project
proponent for the proposed mining proposals. In case, the project proponent does
not have a valid lease, this environmental clearance shall automatically become null
and void.

» Agreed and Noted. Lease deed has been done after issuance of environmental
clearance from SEIAA-U.P.

9. | The environmental clearance will be co-terminus with the mining lease period/
mining plan.

» Noted and agreed.
10. | Explosive cannot be stored on the site.
» Noted and agreed.
» Since the method of mining will be semi-mechanised open cast and do not require
drilling and blasting, no explosive isrequired at Site.

11. | A comprehensive EIA including mining areaswithin 15 K.M. to assess impact of the
mining activity on the surrounding area shall be undertaken and report submitted
to this Authority within one year.

» Noted and agreed.
12. | No two pits shall be smultaneously worked i.e. before the first is exhausted

16
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andreclamation work completed, no mineral bearing area shall be wor ked.
» Noted and agreed.

13.

After exhausting the first mine pit and befor e starting mining oper ations in the next
pit, reclamation and plantation worksin the exhausted pit shall be completed so as
to ensure that reclamation, forest cover and vegetation are visible during the first
year of mining operations in the next pit. This process will follow till the last pit is
exhausted. Adequate rehabilitation of mined pit shall be completed before any new
orebearing areaisworked for expansion.

» Noted and agreed.

14.

Adequate buffer zone shall be maintained between two consecutive mineral bearing
deposits.
» Noted and agreed.
» Mining will be done by scrapping method in layers or as per provision of
approved mine plan and SSMMG, 2016.

15.

Sprinkling of water on haul roads to control dust will be ensured by the project
proponent.

» Noted and agreed.

» The kaccha roads are regularly maintained. Water sprinkling will done twice a day

to arrest the fugitive dust.

16.

Green belt development shall be carried out considering CPCB guidelinesincluding
selection of plant species and in consultation with the local DFO / Agriculture
Department. Herbs and shrubs shall also form a part of afforestation
programmebesides tree plantation. The company shall involve local people for
plantation programme. Details of year wise afforestation programme including
rehabilitation of mined out area shall be submitted to the Regional Office,
MoEF& CC, Gol, Lucknow every year.

» Agreed. Plants have been planted in current season.

» Further compliance is under process.

» Inyear 2022, plants were purchases and planted.

» Certificate in the year 2022, regarding Miyawaki Plantation from SPCB has been

awarded to the project proponent. (Certificate Copy Attached)

17
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17.

Blast vibrations study shall be conducted and an observation report submitted
to the Regional office, MoE& CC, Gol, Lucknow and UPPCB within six months.
The report shall also include measures for prevention of blasting associated impact
on near by houses and agricultural fields.

> Not applicable. No blasting isinvolved during the mining of sand/bajri/boulder.

18.

Controlled blasting techniques with sequential blasting shall be adopted. The
blasting shall be carried out in the day time only.
> Not applicable. No blasting isinvolved during the mining of sand/bajri/boulder.

19.

Appropriate arrangement for shelter and drinking water for the mining workers
hasto be ensured at the mining site.
» Agreed and complied it is ensuring that only safe drinking water in the rest

sheltersis provided to workers.

20.

Maintenance of village roads used for transportation of minerals are to be done by
the company regularly at itsown expenses. Theroads shall be black topped.

» The kaccharoads are regularly maintained.

» Water sprinkling being done twice a day to arrest the fugitive dust.

21.

Rain water harvesting shall be undertaken torecharge theground water source.
» Agreed and will be done when required.
» Mining is being done as per approved Mine Plan

22.

Status of implementation shall be submitted to the Regional Office,
MoEF& CC, Gol, Lucknow and UP Pollution Control Board within six months and
thereafter every year from the next consequent year .

» Agreed and same will be applied.

23.

Self-environmental audit shall be conducted annually. Every three yearsthird party
environmental audit shall be carried out.
» Agreed and same will be applied.

24,

Measures for prevention and control of soil erosion and management of silt shall be

undertaken. Protection of dumps against erosion shall be carried out with geo textile

matting or other suitable material, and thick plantations of native trees and shrubs

shall be carried out at the dump slopes. Dumps shall be protected by retaining walls.
» Agreed and will be done when/if required.
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25.

Trenches / garland drains shall beconstructed at foot of dumps and coco filters
installed at regular intervals to arrest silt from being carried to water bodies.
Adequate number of Check Dams and Gully Plugs shall be constructed across
seasonal/perennial nallahs, if any flowing through the ML area and silts arrested.
De- silting at regular intervalsshall be carried out.

» Agreed and will be done when/if required

» Mining is only been conducted in dry river bed and 10% of river width from the

water channel siteisleft as no mining zone

26.

Garland drain of appropriate size, gradient and length shall be constructed for both
mine pit and for waste dump and sump capacity shall be designed keeping 50%
safety margin over and above peak sudden rainfall (based on 50 years data) and
maximum discharge in the area adjoining the mine site. Sump capacity shall also
provide adequate retention period to allow proper settling of st material.
Sedimentation pits shall be constructed at the corners of the garland drains and de-
sited at regular intervals..
» Agreed and will be done when/if required

27.

Ground and surface water, if any in and near the core zone (within 5.0 km of the
lease) shall be regularly monitored for contamination and depletion due to mining
activity and records maintained. The monitoring data shall be submitted to the
Regional Office, MoEF, Gol, Lucknow and U.P. Pollution Control Board regularly.
Further, monitoring points shall be located between the mine and drainage in the
direction of flow of ground water shall be set up and recor ds maintained.

» Agreed and complied. Replenishment report being submitted for approval.

28.

Fugitive dust generation shall be controlled. Fugitive dust emission shall be
regularly monitored at locations of nearest human habitation (including
schools and other public amenitieslocated nearest to sources of dust generation as
applicable) and records submitted to the Regional Office, MoEF& CC, Gol,
Lucknow and U.P. Pollution Control Board regularly.

» The kaccharoads are regularly maintained.

» Water sprinkling will done twice a day to arrest the fugitive dust.

29.

Baseline data for ambient air quality shall be generated and maintained and RSPM
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level in ambient air in the nearby human habitation (villages) shall also be
monitored along with other parameters.
» Noted and agreed.
» Base line data monitoring of the site was done and submitted at the time of
appraisal of E.C. Fresh baseline datais enclosed.

30.

Corporate Environmental Responsibility (CER) shall be by the project proponent
and the details of the various heads of expenditure to be submitted as per the
guidelines provided in the recent CER notification No. 22-65/2017-1A.111 dated
01/05/2018. Work to be executed with installation of five hand pumps for drinking
water, solar light in villages of streets, construction of two numbers of toilets at the
primary school with name displayed and address and details of beneficiary and
gram pradhan along with phone number, photographs should be submitted to
Directorate aswell asto the District magistrate / Chief Development officers..

» Agreed and same will be applied and photographs being submitted.

31.

Transportation of minerals shall be done by covering the trucks with tarpaulin or
other suitable mechanism so that no spillage of mineral/dust takes place.

» Agreed and Noted.

» Water Sprinkling is being regularly done two times a day to control dust emission.

River bed material in trucks are transported by covering it in tarpaulin.

32.

Occupational health and safety measures for the workersincluding identification of
work related health hazards, training on malaria eradication, HIV, and health
effects on exposur e to mineral dust etc. shall be carried out. Periodic monitoring for
exposur e to respirable mineral dust on the workers shall be conducted and records
maintained including health records of the workers. Awareness programme for
wor kers on impact of mining on their health and precautionary measures like use of
personal equipments etc. shall be carried out periodically. Review of impact of
various health measures shall be conducted followed by follow up action wherever
required.

» Agreed and complied.

» PPE are provided to workers for their safety and heath aspects, medical camps

and training are conducted time to time.
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33.

The project proponent will ensure for providing employment to local people as per
requirement, necessary protection measures around the mine pit and waste dump
and garland drain around the mine pit and waste dump.

» Agreed and complied.

» Employment to the local nearby villagers has been given.

Top soil / solid waste shall be stacked properly with proper slope and adequate
safeguards and shall be utilized for backfilling (wherever applicable) for
reclamation and rehabilitation of mined out area. Top soil shall be separately
stacked for utilization later for reclamation and shall not be stacked along with over
burden..

» Noted and agreed

35.

Over burden (OB) shall be stacked at earmarked dump site(s) only and shall not be
kept active for long period. The maximum height of the dump shall not exceed 20 m,
each stage shall preferably be of maximum 10 m and overall slope of the dump shall
not exceed 35°. The OB dump shall be backfilled. The OB dumps shall be
scientifically vegetated with suitable native species to prevent erosion and surface
run off.

» Agreed and same shall be complied (if any).

36.

Monitoring and management of rehabilitated areas shall continue until the
vegetation becomes self sustaining. Compliance status shall be submitted to the
Regional Office, Ministry of Environment & Forests, Gol, Lucknow and U.P.
Pollution Control Board on six monthly basis.

» The method of mining is open cast/manua and semi mechanised as per mine plan

and condition of EC.

37.

Slope of the mining bench and ultimate pit limit shall be as per the mining scheme
approved by Indian Bureau of Mines.
» Themining is being done by living a buffer area of 7.5m from the lease boundary
as per approved mining plan.
» The mining is being done as per the provisions of the approved mining plan
SSMMG, 2016.

38.

Permission for abstraction of ground water shall be taken from Central Ground

21

23




w
»
(=)

Water Board. Regular monitoring of ground and surface water sources for level
and quality shall becarried out by establishing a network of existing wells and
constructing new piezometers during the mining operation. The monitoring shall
be carried out four timesin ayear i.e. pre-monsoon (April-May), monsoon (August),
post-monsoon (November) and winter (January) and the data thus collected shall be
regularly sent to MOoEF& CC, Central Ground Water Authority and Regional
Director, Central Ground Water Board..

» Noted and Agreed. Water requirement is addressed by the help of hired tankers

sources by nearby villages.
» NOC from ground water being obtained and is attached as annexure.

39.

The waste water from the mine shall be treated to conform to the prescribed
standar ds before discharging in to the natural stream. The discharged water from
the Tailing Dam, if any shall be regularly monitored and report submitted
to the Regional Office, Ministry of Environment & Forests, Gol, Lucknow, Central
Pallution Control Board and the State Pollution Control Board.

» Agreed and Complied

40.

Hydro geological study of the area shall be reviewed by the project
proponent annually. In case adver se effect on ground water quality and quantity is
observed mining shall be stopped and resumed only after mitigating steps to
contain any adver seimpact on ground water isimplemented.
» Ground Water Board / Member of DEIAA, Saharanpur shall be requested to
conduct such study. Report shall be submitted accordingly.

41.

Vehicular emissions shall be kept under control and regularly monitored. Vehicles
used for transportation of minerals and others shall have valid permissions as
prescribed under Central Motor Vehicle Rules, 1989 and its amendments. The
vehicles transporting minerals shall be covered with a tarpaulin or other suitable
enclosures so that no dust particles / fine matters escape during the course of
transportation. No overloading of minerals for transportation shall be committed.
Thetruckstransporting minerals shall not passthrough wild life sanctuary, if any in
the study area.
» Thesameiscomplied with.
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» Vehicleswith valid permissions and pollution control certificates are used.
» Transportation of sand shall be done via tarpaulin covered trucks which are
optimally loaded

42.

Prior permission from the Competent Authority shall be obtained for extraction of
ground water, if any.

» Not Applicable the source of water is hired tanker.

43.

A final mine closure plan, along with details of Corpus Fund, shall be submitted to
the Regional office, Ministry of Environment & Forests, Gol, Lucknow and U.P.
Pollution Control Board 5 yearsin advance of final mine closure for approval.

» Agreed and Complied. The provision of progressive mine closure plan has already

been taken in the mine plan.

Project Proponent shall explore the possibility of using solar energy where ever
possible.
» Agreed and Complied.

45.

Commitment towards CER hasto be followed strictly.
» Agreed and Complied. The provision of CER has already been taken care and
followed.

46.

Regular health check-up record of the mine workers has to be maintained at site in
aproper register. It should be made available for inspection whenever asked.
» Noted and Agreed.

47.

Project Proponent has to strictly follow the direction/guidelines issued by
MoEF& CC, CPCB and other Govt. Agenciesfrom timeto time.
> Noted and Agreed.

48.

The blasting will be done only after getting the permisson from the Mining
Department.

» lItisariverbed mining lease, no blasting isinvolved.
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ANNEXURE SC-03

FLORA &FAUNA STUDY
List of Trees Identified
Sl. No. Scientific Names Common Names
1 Acacia nilotica Kikar
2 Acacia Senegal Khair
3 Albizia lebbeck Kala siris
4 Albizia procera Safed siris
5 Alslonia scholoris Chatim
6 Ailanthes excelsa Arusa
7 Azadiracta indica Neem
8 Bauhinia purpurea Kachnar
9 Bombax ceiba Semal
10 Butea monosperma Dhak
1 Cassia fistula Amaltas
12 Cassia siamea Kassod
13 Casuarina equisetifolia Jungli Saru
14 Callistemon speciosus Bottle Brush
15 Crataeva nurvala Baruna
16 Dalbergia sissoo Shisham
17 Delonix regia Gulmohar
18 Diospyros cordifolia Bistendu
19 Erythrina arborescens Roringe
20 Eucalyptus globosus Nilgiri/Safeda
21 Ficus benghalensis Bargad
22 Ficus religiosa Pipal
23 Ficus palmata Anjir
24 Ficus glomerata Gullor
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Sl. No. Scientific Names Common Names
25 Holoptelea integrifolia Papri
26 Pithecellobium dulce Jungle Jalebi
27 Leucaena leucocephala Safed babul
28 Magnolia champaka Champa
29 Mangifera indica Aam
30 Mimusops elengi Maulsari
31 Melia azedarach Bakain
32 Moringa oleifera Sohanjana
33 Morus alba Toot
34 Millingtonia hortensis Akas neem
35 Mitragyna parvifolia Phaldu
36 Parkinsonia aculeata Ram Babul
37 Phoenix sylvestris Khazoor
38 Pongamia pinnata Karan;
39 Prosopis juliflora Khejri
40 Prosopis cineraria Jand
41 Populus deltoides Poplar
42 Polyalthia longifolia Debdaru
43 Putranjiva roxburghii Jivanputra
44 Salix tetrastomatica Willow
45 Syzygium cumini Jamun
46 Tamarindus indica Imli
47 Tectona grandis Sagun
48 Terminalia arjuna Arjun
49 Terminalia belerica Bahera
50 Thevetia peruviana Karabi
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List of Fauna identified
SI. No. Common Name Scientific Name
Mammals
1 Black Rat Rattus rattus
2 Common Mangoose Herpestes edwerdsii
3 Five Striped Palm Squirrel Funambulus pennanii
4 Little Indian field mouse Mus booduga
5 Indian Hare Lepus nigricollis
6 Monkey Maccaca mulata
7 Jackal Canis aureus
8 Bat Rousettus leschenaultia
Amphibians
9 Indian pond frog Rana hexadactyla
10 Common Indian Toad Duttaphrynus melanostictus
11 Indian Bull Frog Hoplobatrachus tigerinus
12 Indian Skipper Frog Euphlyctis cyanophlyctis
13 Toad Bufo bufo
14 Indian Cricket Frog Rana limnocharis
15 Common Frog Rana tigrina
Reptiles
1 House gecko Hemidactylus flavivridis
2 Common garden lizard Calotes versicolor
3 Brahminy skink Mabuya carinata
4 Indian Cobra Naja naja
5 Rat Snake Ptyas mucosa
6 Garden Lizard Calotus calotus
Aves
1 House Crow Corvus splendens
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Sl. No. Common Name Scientific Name
2 Rock Pigeon Columba livia
3 Jungle babbler Turoides striatus
4 Common Myna Acridotheres tristis
5 Green bee-eater Merops orientalis
6 Indian roller Coracias benshalensis
7 Black Drongo Dicrirus macrocercus
8 Little cormorant Microcarbo niger
9 Common swift Apus apus
10 House swift Apus affinis
11 Cattle Egret Bubulcus ibis
12 Little Egret Egretta garzetta
13 Pond heron Ardeola grayii
14 Red wattled lapwing Vanellus indicus
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ANNEXURE 01

Indigenous Plants Purchase Receipt, Saharanpur, U.P.
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Water Sprinkling and Haul Route Maintenance
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SITE OFFICE
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Dustbin Facility
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Developed Green Belt
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First Aid Facility at Site Office
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Water Sprinkling on unpaved haul route
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ANNEXURE - 02

Letter Of Intent issued by DM,
Saharanpur
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State Level Environment Impactiasgessment Authority, Uttar ﬁlésh 49

Directorate of Environment, U.P.
Vineet Khand- 1, Gomti Nagar, Lucknow - 226 010
Phone - 91-522-2300 541, Fax : 91-522-2300 543
E-mail : doeuplko@yahoo.com
Website : www.seiasup.com

To,
Shri Deepak Chaudhari,
C-3, Hakeekat Nagar, Near Old Tax Sales Office,
Saharanpur, Behat, Saharanpur, U.P- 244701
Ref. Hn...g..H.E)_.JFamISEMEBB!—EEHﬂDIE Date: 5,2 6 March, 2021

Sub: Environmental Clearance for Proposed Sand/BajarifBoulder Mining at Gata No.-1, Village-
Barthakorsi, Tehsil- Behat ,District- Saharanpur, U.P. M/s Star Mines [Leased Area -36.00 Ha).
Dear Sir,

Please refer to your application/letter dated 03-05-2020, 29-05-2020, 15-10-2020, 25-11-2020,
04-12-2020, 11-12-2020, 19-02-2021 & 15-01-2021 addressed to the Secretary, SEAC, Directorate of
Environment, U.P., Lucknow on the subject as above. The State Level Expert Appraisal Committee
considered the matter in its meetings held on dated 09-12-2020 & 19-02-2021 and SEIAA meeting 10-
03-2021.

A preseptation was made by the project proponent along with their consultant M/s Ind Tech
House Consult. The proponent, through the documents submitted and the presentation made informed
the committee that:-

1. The environmental clearance is sought for Sand/Bajari/Boulder Mining at Gata No.-1, Village-
Barthakorsi, Tehsil- Behat ,District- Saharanpur, U.P. M/s Star Mines (Leased Area -36.00 Ha).

2. The terms of reference in the matter were issued by SEIAA, U.P. vide letter no.
157/Parya/SEAC/5653/2012 dated 30/06/2020.

3. The public hearing was organized on 19/10/2020. Final EIA report submitted by the project

proponent on 25/11/2020.
4, Salient features of the project as submitted I:_:g the project proponent:
1. On Line Proposal No. SIA/UP/MIN 58603/2020 |
2. File No. allotted by SEIAA, UP 5989/5653 !
3. Name of Proponent IM/s Star Mines Partner Sri Deepak Elzgllghari
4. [Full correspondence address of C-33, Hakikat Magar, Near Old Sales Tax Office

proponent and mobile no. Saharanpur
5. Name of Project Area-36.00 Ha For Sand/Bajari/Boulder Mining at Gata

0.-1, Village- Barthakorsi, Tehsil- Behat ,District-
haranpur, U.P. M/s Star Mines
6. Project Location{Plot.Khsra/Gata  Gata No.-1

No.)

7. Name of Village BarthaKorsi

8. [Tehsil Behat = 2

9. District Saharanpur N |

10. Name of River Yamuna River

11. Name of Minor Mineral Sand/Bajari/Boulder

12. Sanctioned Lease Area (inHa.)  B6.00Ha.

13. Max. & Min mRL within lease 304.0 mRL in & 297.0 mAL -
area by

14. Pillar Coordinates (Verified by ; e e = . e F_‘ :_-
DMO) : ’ Latitude | Longitude

{3 il | 3owosetn | 7ariierw ]




B 30°14'16.50"N TT31°24.43°N
C 30°14'13.69"N ?T31'31.]B“N___
D 30°14'19.59"N 77°31'37.85"N
E 30°14'37.10"N T7°31°40.80"N
F 30°14'39.19"N 77°31'36.25"N
i G 3&1{26.03"" 77°31'29.05°N
H 30°14'9.19"N 77°31'2.18"N
Workable Area
Paint Latitude Longitude
A 30°14'0.94"°N 77°31"13.91"N
B 30°14"16.50"N 77°31'24.43"N
C 30"14'13.69"N 77"31'31.19"N
D 3I0°14'19.59"N 77°31'37.85"N |
E 30"14'37.10"N 77°31'40.80"N
F 30°14°39.19"N 77°31'36.25"N
G 30"14'26.08"N 77°31'29.05"N
G-1 30%14'19.61"N T731'24.67°N
G-2 30°14'18.03°N 77°31'18.83"N
G-3 30°14'14.79°N 77°31'13.38"N
G4 | 30°14'09.60°N T7*31'8.74"N
H-1 30"14'6.60"N | 77°31'5.65"N
Non-Workable Area
G 30°14'26.08"N 77°31'79.05"N
G-1 30°14'19.61"N 77°31'24.67"N
G-2 30"14"18.03"N 77°31'18.83"N
G-3 30°14'14.79"N 77°31'13.38"N
G-4 30°14'09.60"N 7318 74"N
H-1 30*14'6.60"N T7°31'5.65"N
H 30°14'9.19"N TF31'2.18"N
15, [Total Geclogical Reserves 12 ,5L49‘Em3 JAnnum
16. Total Mineable Reserve ?,'ﬁ}',814m3 JAnnum
17. [Total Proposed Production inlOl 5 56 gogm3 JAnnum
18. brnpnsed Production [year Year Production
15t ?.EE,DOHm?' SAnnum
nd 7,56,000m> /Annum
ard 7,56,000m> /Annum —
gth 7.56,000m> /Annum
5th ?,EE.mﬂm3 JAnnum
37,80,000 m*
19. Sanctioned Period of Mine lease SYears
20. Production of mine/day 3350m3 /Day
21. Method of Mining Open cast Manual / Semi Mechanized Mining Method
22. No. of working days 225 Days
23. Working r_mursfday EHours = =
24. No. of worker 150 Worker ______
|25, i'_l l0. of vehicles movement/day B73Trucks ; Day {Depending on market demand}
| 26.[Type of Land - el __:1_331. Land = N
e I
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87

Ider Mining at Gata No.- Barthakorsi, Tehsil- Behat ,District- Saharan
27. Ultimate of Depth of Mining 3.00 m
28. Nearest metalled road from site 3.30Km
29. Water Reguirement PURPOSE REQUIREMENT (KLD)
Drinking 150 KLE
Suppression of dust 12.00 KLD
Plantation 4. 70 ELD
Others (if any)
otal 18.20{18.00 approx KLD)
30. Name of QCl Accredited nd Tech House Consult QCI No.- NABET/EIA/1821/RA0098
nsuftant with QCl No and eriod of Validity- 31-01-2021
eriod of validity.
31. !An',r litigation pending against the No
project or land in any court
32. \Details of 500 m Cluster Map & Letter No-3676/ Khanij /2020 Date-
Certificate verified by Mining 12.03.2020
Officer
33. Details of Lease Area in {Sr. No: 5}
approved D5R
34. Proposed CER cost 2% of total project cost ieRs 2,66,000
35. Proposed EMP cost 27.34 Lakhs
36. Length and breadth of Haul 1000 mir Length & 6m width haulage road
" Road 1
37. No. of Trees to be Planted 1188 Trees
5. The mining would be restricted to unsaturated zone only above the phreatic water table and will

B.

5
8.

not intersect the ground water table at any point of time.

The mining operation will not be carried out in safety zone of any bridge or Ernban':rnent or in
eco-fragile zone such as habitat of any wild fauna.

There is no litigation pending in any court regarding this project. 1
The project proposal falls under category—1(a) of EIA Notification, 2006 (as amended).

Based on the recommendations of the State Level Expert Appraisal Committes meeting held on 09-
12-2020 & 19-02-2021 on the above said project, the State Level Environment Impact Assessment
Authority meetings held on 10-03-2021 has decided to grant the Environmental Clearance to the title
project for collection of ]’;E.Ei,iilw!‘.lllilmJ JAnnum is proposed lease area 36.00 ha subject to effective
implementation of the following General Conditions and specific conditions:

General condition:

1.

This environmental clearance is subject to allotment of mining lease in favour of project
proponent by District Administration/Mining Department.

Forest clearance shall be taken by the proponent as necessary under law.

Any addition of the mining area, change of Khasra numbers, enhancement of capacity, change in
mining technology, modernization and scope of working shall again required prior environmental
clearance as per EIA notification, 2006.

No change in the calendar plan including excavation, quantum of mineral and waste shall be
made.

Mining will be carried out as per the approved mining plan. In case of any violation of mining plan,
the Environmentai Clearance given by SEIAA will stand cancelied.

Four ambient air quality monitoring stations shall be established in the core zone as well as in the
buffer zane for RSPM, SPM, S0,, NO, monitoring. Location of the stations should be decided
based on the meteorological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertaken in consultation with the State
Pollution Control Board. The monitored data for criteria pollutants shall be regularly up loaded on
the company's website and also diz h
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10.

11.

12

i3.

14.

16.

17.

18.

20

21.

22

23.

4.

Data on ambient air quality (RPM, SPM, SO,, NO,} should be regularly submitted to the Regional

office, MoEF, Gol, Lucknow and the State Pollution Control Board / Central Pollution Control
Board once in six months.

Ambient air quality at the boundary of the mine premises shall confirm to the norms prescribed in
MoEF notification no. GSR/826(E) dt. 16.11.09.

Fugitive dust emissions from all the sources shall be controlled regularly. Water spraying
arrangement on haul roads, loading and unloading and at transfer paoints shall be provided and
properly maintained.

Measures shall be taken for control of noise levels below 85 dBA in the work environment.
Workers engaged in operations of HEMM, etc. shall be provided with ear plugs / muffs and health
records of the workers shall be maintained.

Industrial waste water (workshop and waste water from the mine) should be properly coflected,
treated so as to conform to the standards prescribed under GSR 422 (E) dated 19th May, 1993
and 31st December, 1993 or as amended from time to time. Oil and grease trap shall be installed
before discharge of workshop effluents.

Personnel working in areas shall be provided with protective respiratory devices like mask
and they shall also be imparted adequate training and information on safety and health aspects.
Special measures shall be adopted to prevent the nearby settlements from the impacts of
mining activities.

The transportation of the materials shall be limited to day hours time only.

Provision shall be made for the housing the labourers within the site with all necessary
infrastructure and facilities such as fuel for cooking, mobile toilets, safe drinking water, medical
health care, créeche etc. The housing may be in the form of temporary structures to be removed
after the completion of the project.

A separate Environmental Management Cell with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will report directly to the Head of the Organization.
The Project Proponent shall inform to the Regional Office, MoEF, Gol, Lucknow and State
Pollution Control Board regarding date of financial closures and final approval of the project by
the concerned authorities and the date of start of land development work.

The funds earmarked for environmental protection measures shall be kept in separate
account and shall not be diverted for other purpose. Year wise expenditure shall be reported to
the MokEF, Gol, Lucknow and State Pollution Control Board

The Regional Office, MoEF, Gol, Lucknow and State Pollution Control Board shall monitor
compliance of the stipulated conditions. A complete set a documents including Environment
Impact Assessment Report, Environmental Management Plan, Public hearing and other
documents information should be given to Regional Office of the MoEF, Gol, Lucknow and State
Pollution Control Board

A copy of the environmental clearance shall be submitted by the Project Proponent to the Heads
of the Local Bodies, Panchayat and Municipal Bodies as applicable in the matter.

The Project Proponent shall advertise at least in two local newspapers widely circulated,
one of which shall be in the vernacular language of the locality concerned, within 7 days of the
issue of the clearance letter informing that the project has been accorded environmental
clearance and a copy of the clearance letter is available with the State Level Environment Impact
Assessment Authority (SEIAA).

The Project Proponent has to submit half yearly compliance report of the stipulated prior
environmental clearance terms and conditions in hard and soft copy to the SEIAA,U.P. on
1st June and 1st December of each calendar year,

The SEIAA may alter/modify the above conditions or stipulate any further condition in the interest
of environment protection.

Concealing factual data or submission of false/fabricated data and filure to comply with any of
the conditions mentioned abave may result in withdrawal of this clearance and attract action
under the provisions of Environment (ProtectjonjAct; 3
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Star Mines [Leased Area -gun l].

Specific Conditions:

1.

10.
11.

12.

13.

14.
15.
16,

17.

18.

19,

Directions/suggestions given during public hearing and commitment made by the project
proponent should be strictly complied.

The project proponent shall obtain the forest clearance and permission of Central and State
Government as per law under the provisions of Forest (conservation) Act, 1980 before the start of
work.

The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining
area and any other area which may have been disturbed due to their mining activities and restore
the land to a condition which is fit for growth of fodder, flora fauna eic.

If the proposed project is situated in notified area of ground water extraction, where creation of
new wells for ground water extraction is not allowed, requirement of fresh water shall be met
from alternate water sources other than ground water or legally valid source and permission from
the competent authority shall be obtained to use it.

At the time of operation, project proponent will comply with all the guidelines issued by
Government of India/State Govt./District Administration related to Covid-19.

This environmental clearance does not create or verify any claim of applicant on the proposed
sitefactivity.

In case it has been found that the E.C. obtained by providing incorrect information, submitting
that the distance between the two adjoining mines is greater than 500mt. and area is less than
05ha, but factually the distance is less than 500 mt and the mine i< located in cluster of area equal
or-more than 05ha, the E.C issued will stand revoked.

This environmental clearance shall be subject to valid lease in favour of project proponent for the
proposed mining propasals. In case, the project proponent does not have a valid lease, this
environmental clearance shall automatically become null and void.

The Environmental clearance will be co-terminus with the mining lease period/Mining Plan.
Explosive cannot be stored on the site.

A comprehensive EIA including mining areas within 15 K_M. to assess impact of the mining activity
on the surrounding area shall be undertaken and report submitted to this Authority within one
year. -

No two pits shall be simuftaneously worked i.e. before the first is exhausted andreclamation work
completed, no mineral bearing area shall be worked.

After exhausting the first mine pit and before starting mining operations in the next pit,
reclamation and plantation works in the exhausted pit shall be completed so as to ensure that
reclamation, forest cover and vegetation are visible during the first year of mining operations in
the next pit. This process will follow till the last pit is exhausted. Adequate rehabilitation of
mined pit shall be completed before any new ore bearing area is worked for expansion.

Adequate buffer zone shall be maintained between two consecutive mineral bearing deposits.
Sprinkling of water on haul roads to control dust will be ensured by the project proponent.
Green belt development shall be carried out considering CPCB guidelines including selection of
plant species and in consultation with the local DFO / Agriculture Department. Herbs and shrubs
shall also form a part of afforestation programmebesides tree plantation. The company shall
involve local people for plantation programme. Details of year wise afforestation programme
including rehabilitation of mined out area shall be submitted to the Regional Office, MoEFECC,
Gol, Lucknowevery year.

Blast vibrations study shall be conducted and a observation report submitted to the Regional
office, MoERCC, Gol, Lucknow and UPPCB within six months. The report shall also include
measures for prevention of blasting associated impact on nearby houses and agricultural fields.
Controlled blasting technigues with sequential blasting shall be adopted. The blasting shall be
carried out in the day time only.

Appropriate arrangement for shelter and drinking water for the mining workers has to be ensured
at the mining site: % PREiear

e
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E.C. for P Sand/i r ata N Barthakors

20,

21
2.

23.

24.

25.

26.

27

28.

29,

31

32.

=

Star Mines (Leased Area -36.00 Ha).

Maintenance of village roads wsed for transportation of minerals: are to be done by the

company regularly at its own expenses. The roads shall be black topped.

Rain water harvesting shall be undertaken to recharge the ground water source.

Status of implementation shall be submitted to the Regional Office, MoEF&CC, Gol, Lucknow
and UP Pollution Control Board within six months and thereafter every year from the next
consequent year-.

Self environmental audit shall be conducted annually. Every three years third party environmental
audit shall be carried out.

Measures for prevention and control of soil erosion and management of silt shall be undertaken.
Protection of dumps against erosion shall be carried out with geo textile matting or other suitable
material, and thick plantations of native trees and shrubs shall be carried out at the dump slopes.
Dumps shall be protected by retaining walls.

Trenches [ garland drains shall be constructed at foot of dumps and coco filters installed at
regular intervals to arrest silt from being carried to water bedies. Adeguate number of Check
Dams and Gully Plugs shall be constructed across seasonal/perennial nallabs, if any flowing
through the ML area and silts arrested. De- silting at regular intervals shall be carried out.

Garland drain of appropriate size, gradient and length shall be constructed for both mine pit and
for waste dump and sump capacity shall be designed keeping 50% safety margin over and
above peak sudden rainfall (based on 50 years data) and maximum discharge in the area
adjoining the mine site. Sump capacity shall also provide adequate retention period to allow
proper settling of silt material. Sedimentation pits shall be constructed at the corners of the
garland drains and de- silted at regular intervals.

Ground and surface water, if any in and near the core zone (within 5.0 km of the lease) shall be
regularly monitored for contamination and depletion due to mining activity and records
maintained. The monitoring data shall be submitted to the Regional Office, MoEF, Gol,
Lucknow and U.P. Pollution Control Board regularly. Further, monitoring points shall be located
between the mine and drainage in the direction of flow of ground water shall be set up and
records maintained.

Fugitive dust generation shall be controlled. Fugitive dust emission shall be regularly monitored
at locations of nearest human habitation (including schools and other public amenities
located nearest to sources of dust generation as applicable) and records submitted to the
Regional Office, MoEF&CC, Gol, Lucknow and U.P. Pollution Control Board regularly.

Baseline data for ambient air guality shall be generated and maintained and R5PM lavel in
ambient air in the nearby human habitation (villages) shall also be monitored along with other
parameters.

Corporate Environmental Responsibility (CER) shall be by the project proponent and the details of
the various heads of expenditure to be submitted as per the guidelines provided in the recent CER
notification No. 22-65/2017-1A.1ll dated 01/05/2018. Work to be executed with installation of five
hand pumps for drinking water, solar light in villages of streets, construction of two numbers of
toilets at the primary school with name displayed and address and details of beneficiary and gram
pradhan along with phone number, photographs should be submitted to Directorate as well as to
the District magistrate / Chief Development officers.

Transportation of minerals shall be done by covering the trucks with tarpaulin or other suitable
mechanism so that no spillage of mineral/dust takes place.

Occupational health and safety measures for the workers including identification of work related
health hazards, training on malaria eradication, HIV, and health effects on exposure to mineral
dust etc. shall be carried out.  Periodic monitoring for exposure to respirable mineral dust an the
workers shall be conducted and records maintained including health records of the workers.
Awareness programme for workers on impact of mining on their health and precautionary
measures like use of personal equipments etc. shall be carried out periodically. Review of impact

of various health measures shall be conducted followed by follow up action wherever required.
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391

E.C. for Proposed Sand/Bajari/Boulder Mining at Gata No.-1, Village- Barthakorsi, Tehsil- Behat District- Saharanpur, U.P. M/s
Star Mines [Leased Area -36.00 Hal,
33. The project proponent will ensure for providing employment to local people as per requirement,

34,

35,

37.

39,

41,

42,

43,

45,
4b.

47,

necessary protection measures around the mine pit and waste dump and gariand drain around
the mine pit and waste dump.

Top soil / solid waste shall be stacked properly with proper slope and adequate safeguards and
shall be utilized for backfilling (wherever applicable) for reclamation and rehabilitation of mined
out area. Top soil shall be separately stacked for utilization later for reclamation and shall not be
stacked along with over burden.

Over burden (OB} shall be stacked at earmarked dump site(s} only and shall not be kept active for
long period. The maximum height of the dump shall not exceed 20 m, each stage shall preferably
be of maximum 10 m and overall slope of the dump shall not exceed 35°. The OB dump shall be
backfilled. The OB dumps shall be scientifically vegetated with suitable native species to prevent
erosion and surface run off.

Monitoring and management of rehabilitated areas shall continue until the vegetation becomes
self sustaining. Compliance status shall be submitted te the Regional Office, Ministry of
Environment & Forests, Gol, Lucknow and U.P. Pollution Control Board on six monthly basis.
Slope of the mining bench and ultimate pit limit shall be as per the mining scheme approved by
Indian Bureau of Mines.

Permission for abstraction of ground water shall be taken from Central Ground Water Board.
Regular monitoring of ground and surface water sources for level and guality shall be carried out
by establishing a network of existing wells and constructing new piezometers during the
mining operation. The monitoring shall be carried out four times in a year i.e. pre-monsoon
{April-May), monsoon (August), post-monsoon (November) and winter (January) and the data
thus collected shall be regularly sent to MoEFRCC, Central Ground Water Authority and
Regional Director, Central Ground Water Board.

The waste water from the mine shall be treated to conform to the prescribed standards
before discharging in to the natural stream. The discharged water from the Tailing Dam, if any
shall be regularly monitored and report submitted to the Regional Office, Ministry of
Environment & Forests, Gol, Lucknow, Central Pollution Control Board and the State Pollution
Control Board. &

Hydro geological study of the area shall be reviewed by the project proponent annually. In
case adverse effect on ground water guality and quantity is observed mining shall be stopped
and resumed only after mitigating steps to contain any adverse impact on ground water is
implemented.

Vehicular emissions shall be kept under control and regularly monitored. Vehicles used for
transportation of minerals and others shall have wvalid permissions as prescribed under
Central Motor Vehicle Rules, 1989 and its amendments. The vehicles transporting minerals
shall be covered with a tarpaulin or other suitable enclosures so that no dust particles / fine
matters escape during the course of transportation. No overloading of minerals for transportation
shall be committed. The trucks transporting minerals shall not pass through wild life sanctuary, if
any in the study area.

Prior permission from the Competent Authority shall be obtained for extraction of ground water,
if any.

A final mine closure plan, along with details of Corpus Fund, shall be submitted to the Regional
office, Ministry of Environment & Forests, Gol, Lucknow and U.P. Pollution Control Board 5 years
in advance of final mine closure for approval.

Project Proponent shall explore the possibility of using solar energy where ever possible.
Commitment towards CER has to be followed strictly.

Regular health check-up record of the mine workers has to be maintained at site in a proper
register. It should be made available for inspection whenever asked.

Project Proponent has to strictly follow the direction/guidelines issued by MoEF&CC, CPCB

ission from the Mining Department.
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You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/identified under law. In case of violation, this permission shall automatically deem
to be cancelled. Also, in the event of any dispute on ownership or land use of the proposed site, this
clearance shall automatically deem to be cancelled.

Any appeal against this EC shall lie with the National Green Tribunal, if preferred, within a period
of 30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

The above stipulated conditions will be enforced inter-alia, under the provisions of the Water
[{Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution] Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liability Insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of
Law relating to the subject matter.

The project proponent will have to submit approved plans and proposals incorporating the
conditions specified in the Environmental Clearance within 03 months of issuance of this clearance. The
SEIAA/MOoOEF reserves the right to revoke the environmental clearance, if conditions stipulated are not
implemented to the satisfaction of SEIAA/MoEF. SEIAA may impose additional environmental conditions
or modify the existing ones, if necessary.

This is to request you to take further necessary action in matter as per provisions of Gazette
Notification No. 5.0. 1533{E) dated 14/09/2006, as amended and send regular mmpllam:e reports to
the authority as prescribed in the aforesaid notification.

(Ashish Tiwari)
Member Secretary, SEIAA
REEND e iy {Paryva/SEIAA/5989-5653/2019 Dated: As abgve

Copy for Information and necessary action to:

1. The Principal Secretary, Environment, U.P. Govt., Lucknow.

2. Advisor, IA Division, Ministry of Environment, Forests & Climate Change, Govt. of India,
Indira Paryavaran Bhawan, Jor Bagh Road, Aliganj, New Delhi.

3, Additional Director, Regional Office, Ministry of Environment & Forests, {Central Region),
Kendriya Bhawan, 5th Floor, Sector-H, Aliganj, Lucknow.

4. The Member Secretary, U.P. Pollution Control Board, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, Gomti Nagar, Lucknow.

5. [District Magistrate, Saharanpur, U.P.

Director, Department of Geology & Mining, U.P. Lucknow.

Copy for Web Master/Guard file.

e B

(Ashish Tiwari)
Member Secretary, SEIAA
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State Level Environment [mpactﬁessment Authority, Uttar Pradesh

Directorate of Environment, UP.
To, Vineet Khand-1, Gomiti Nagar, Lacknow - 226 010
Shl'i D‘E‘!pﬂk ﬂl‘-a'l.ll:ihal'i, :I:ﬂ:g I -512—13“] Hl. h : 91-522-2300 543
: docuplko@yahoo.com
C-3, Hakeekat Nagar, Near Old Tax Sales Office,

Website : wenw.seiaaup.com
Saharanpur, Behat, Saharanpur, U.P- 244701

Ref. nn_m...Jrawszlwsm53mu Date: 4 (O December, 2021

Sub: Environmental Clearance for Proposed Sand/Bajari/Boulder Mining at Gata No.-1, Village-
Barthakorsi, Tehsil- Behat ,District- Saharanpur, U.P. M/s Star Mines (Leased Area -36.00 Ha).

Dear Sir,

Please refer to your application/letter dated 26-10-2021 related to subject the subject as above.
The case was considered in SEIAA meeting held on 17-12-2021 in which SEIAA gone through the
letter of the project proponent dated 26.10.2021regarding minute correction in the issued EC no-
843/Parya/SEAC/5989-5653/2020 date 26-03-2021. SEIAA noted that there is typographical error in
the geo-Coordinates i.e. along with longitude “N” (north] is written instead of “E” (East). Hence
SEIAA ppined to correct the same in the issued EC.

Rest all the content of Environmental Clearance letter no. 843/Parya/SEAC/5989-5653/2018
date 26-03-2021 shall remain same.

(Ajay Kumar Sharma)
Member Secretary, SEIAA
NO.eeisisssisnnnnss JPAryafSEIAAS5989-5653 /2020 dated: As above
Copy, through email, for information and necessary action to -

1. The Principal Secretary, Department of Environment, Forest and Climate Change,
Government of Uttar Pradesh, Lucknow (email — spenv [ il.com

2. Joint Secretary, Ministry of Environment, Forest and Climate Change, Government of India,
3rd Floor, Prithvi-Block, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi-110003 (email
—sudheer.ch@gov.in)

3. Deputy Director General of Forests (C), Integrated Regional Office, Ministry of Environment,
Forest and Climate Change, Kendriya Bhawan, 5th Floor, Sector "H", Aliganj, Lucknow —
226020 (email - rocz.lko-mef@nic.in)

4. Director, Geology & Mining, Uttar Pradesh, Khanij Bhawan 27/8, Raja Ram Mohan Rai Marg,
Lucknow-226001 (email - dgmupexp@gmail.com)

5. District Magistrate, Saharanpur, Uttar Pradesh.

6. Member Secretary, Uttar Pradesh Pollution Contrel Board, TC-12V, Paryavaran Bhawan,
Vibhuti Khand, Gomti Nagar, Lucknow-226010 {email = ms@uppcb.com)

7. Copy to Web Master for uploading on PARIVESH Portal.

8. Copy for Guard File. /

(Ajay Kumar Sharma)
Member Secretary, SEIAA
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ANNEXURE - 03

JOINT DEMARCATION REPORT
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ANNEXURE - 04

LEASE DEED PERIOD
(01-04-2021 TO 31-03-2026)
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TS A9
Certificate No.
Centificate Issued Date
Account Relerence
Unique Doc. Reference
Purchased by
Description of Document
Property Description

Consideration Price (Rs.)
First Party

398 62

INDIA NON JUDICIAL

Government of Uttar Pradesh ~

IN-UP57068289669225T
01-Apr-2021 11:20 AM
NEWIMPACC (SV) up14105604/ SAHARANPUR/ UP- SHR
SUBIN-UPUP1410560401481509205672T

MS STAR MINES

Article 35 Lease

LAND CGATA NO. 01, AREA 36 HECT. AT VILLAGE BARTHA
KORSI, TEH. BEHAT, DIST.- SAHARANPUR

DISTRICT MAGISTRATE SAHARANPUR

Second Party MS STAR MINES . ;
Stamp Duly Paid By MS STAR MINES
ly Amount(Rs. » 1.27,38,660
.S!amg o e (One Crore Twenty Seven Lakh<Thirly Eight Thousand Six Hundred
v And Sixty only)
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1- The weigh bridge device should use the MQTT protocol to transmit data.
2- The weigh bridge device should transmit data over the internsmit data over the internet to
10T infrastructure in cloud.

70 wen wmmierd, Wio TS gRa aifrewe diya Hio i e
g gile ardwl @ greE ST |

Pri Ga wigl @ Sooad @ uRem w@eu 4R &
ufgrar afra @ & o gaa ol R uee
30 gl i g @ BN @ O 99l 98 tee




a 406 70

s @ WHR gRl afk Pkl /aRfemi @

ol TP
gt & @ 98

A - 3 } ‘
el Bl B 3l e ud s RN gwnfia @
qeelIRa ®l AR B |

(28)
_se53 1@ 26032021 § §Fva wal &1 Ui 8Y IGOURS
&yl @ R geermRa g & waiii i
Rl af @ eI W0 11,47.60.800/

ol @ eI o 13.88,60.568 Ve
tﬁfﬂ G

@ g ¢ W Yob o
gorr ad @ €U %0 10.43.28,000 /-
il GRIE a4 @) gqufd wo 12.62,36,880/ - gl
|

qem af @) =l w0 15.27,46.625/ ~ &el gaufd w0 6369.32.873/
- gy 2 ufawa @) €3 ¥ 1.27.38,660 / — @1 ¥erd SR o M 21
, eb wed B HU A UE SRR gaeend aré g8 IR A SW oot R
R 3iY 94 @ fyepfea Rar &1
Jegr uew & Yeame @ [y 30

K redud GR1 EIe
i gl 3 ¥

‘; 'm?!; Tl
]
4 X oavaebet6SC

| =, 4 cu ("'
’ H= @R FER MINES |

C-3, Hiiliirnt 111 '
; mag  NearOldscim ',’ﬁce L
g “Nilse p“‘]'& \’
b 1Sl - ﬁi’,}\l‘ @?: ):iER'i‘_ﬁ., ! \
i 3-0.9—0'_ AaMtoel . .
B v = 2636 o8l Sé0S
! 2 2.
’ Y <2 .
o dax = oL "
; Sk - 21a @, €PF SuRuf | Rrenker FEEGER sERa
: 2!44?121‘37(: T% ANA ,' T, <o - -
g FEIRA Y R _ TomiH R s
! MG A - $738 Geif Jffgq'dmw
5 %‘L £-ol ~21 b T fofte




71

(Amended)
0
Government of India
Form GST REG-06
[See Rule 10(1)]
Registration Certificate

Registration Number :09ADSFS9153K 123

1.  |Lega Name STAR MINES

2. |Trade Name, if any STAR MINES

3. |Constitution of Business Partnership

4. |Addressof Principa Place of C 3, HAKIKAT NAGAR, NEAR OLD SALES TAX OFFICE,

Business Saharanpur, Uttar Pradesh, 247001

5. Date of Liability 27/02/2019

6. Date of Validity From 27/02/2019 To Not Applicable

7. Type of Registration Regular

8. Particulars of Approving Authority
Signature

Name

Designation

Jurisdictional Office
9. Date of issue of Certificate 13/03/2021
Note: Theregistration certificate is required to be prominently displayed at all places of Business/Office(s) in the State.

Thisisa system generated digitally signed Registration Certificate issued based on the deemed approval of application on 13/03/2021 .
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Details of Additional Place of Business(s)

GSTIN 09ADSFS9153K 173
Legal Name STAR MINES
Trade Name, if any STAR MINES

Total Number of Additional Places of Business(s) in the State

72

Annexure A
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AnnexureB

LI LT

GSTIN 09ADSFS9153K 173
Legal Name STAR MINES
Trade Name, if any STAR MINES

Detailsof Managing/ Authorized Partners

1 ﬂ Name DEEPAK CHAUDHARY
= Designation/Status PARTNER
‘. Resident of State Uttar Pradesh
2 h Name BHANU KARNWAL
= Designation/Status PARTNER
Resident of State Uttar Pradesh
3 Name RAVINDER KUMAR MALIK
H Designation/Status PARTNER

Resident of State Uttar Pradesh
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ANNEXURE - 05

Ground Water Board NOC
(21/07/2022 TO 20/07/2027)
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

75

Form 8 (C)
[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING
WELL FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF
GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOCO037075
VALID FROM 21/07/2022 TO 20/07/2027
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202206000233

Name of the Owner SHRIDEEPAK CHAUDHARI
Designation Authorized Signatory Company Name STAR MINES
g $Ut BT A
Company Address GATA NO.1, VILL-BARTHA KORSI, TEHSIL BEHAT SAHARAN Authorization Letter Download
YT BT Uam mfreR T
Address of the Applicant gata no 01, bartha korsi, behat, saharanpur Application Form Serial SRNP0622NIN0065
No.
Date of Submission 06/06/2022 Specimen Signature
Location Particulars
District Saharanpur Block SADHULI KADEEM
Plot No./Khasra No. GATA NO.1, VILL-BARTHA KORSI Municipality/Corporation No
Ward No./Holding No. TEHSIL BEHAT
SAHARANPUR
U.P.
Particular of the Proposed Well and Pumping Device
Date of 30/07/2022
Construction/Sinking of
the Well
Type of Well Tube Well/Boring Depth of the Well (In 36.00
meter)
Purpose of well Industrial Assembly Size(For Tube
Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 1.00


http://upgwdonline.in/apps/ApplicationForm/GetFile?fp=JoaeAh5HQk6Mvd0JQrGVQQ7CaDZspCo78ukdK1SwxEqUVEA7lbnNVNweP4SvfBRL3eH3ohsccwgcDwde60e3mkQbR0PoAGpb
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Operational Device Electric Motor Rate of Withdrawal 6.00 76
(m3/hr.)

Date of Energization (In Case of Electric Pump) 30/07/2022

Maximum Allowable Rate  6.00 Maximum Allowable 3.00

of Withdrawal (m3/hr.): Running Hours Per Day:

Maximum Allowable Annual Extraction of Ground Water: 4050.00

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a
rate not exceeding that as shown at Sl. (3j), for Running Hours per day as shown at Sl. (3k), and for maximum allowable annual extraction of ground
water as shown at Sl. (3k) and is valid subject to the observance of the conditions stated overleaf.

GENERAL CONDITIONS:

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this
certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this
authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters
(conforming to BIS/ IS standards) having telemetry system in the abstraction structure, which record rate and quantum of extraction, at outlet of
pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary is proved.
The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

« The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the
situation so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at Sl. (2) and (3) of this certificate
shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

« In case, any of the particulars | information furnished by the applicant in his application for issuance of this registration is found to be incorrect
during verification at any subsequent stage , this registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal
through a fresh application, at least ninety days prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to
this office on monthly basis

« Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring
equipment. It is also used to take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are
as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piezometer should be about 4” to 6”.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than
one piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be
given in meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.



o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopp¥7
for about four to six hours.

o All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its
validation.

o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director,
Ground Water Department, Uttar Pradesh, for chemical analysis.

o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of.

Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during
verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific
conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired
quantity of water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation of Indian
Industries (CIl)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified auditors and submit
audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. All such industries shall be required to
reduce their ground water use by at least 20% over the next five years through appropriate means.

iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as
mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3 /day of ground water and.
Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be constructed at a minimum distance of
50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells.
Monthly water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute
ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives
etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries,
other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water
pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate
(using a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results
should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day.
The water from STP shall be utilized for toilet flushing, car washing, gardening etc

Date :23/07/2022

Place:Saharanpur

This certificate is electronically generated and does not require digital signature
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ANNEXURE - 06

Pollution Control Board CTO
(18/12/2021 to 31/12/2025)

80
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W UTTAR PRADESH POLLUTION CONTROL BOARD
B | & Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010
o Phone: 0522-2720828,2720831, Fax:0522-2720764, Email: info@uppch.com, Website: www.uppch.com
CONSENT ORDER
Ref No. - Dated : 30/12/2021
145253/UPPCB/Sahar anpur (UPPCBRO)/CTO/air/ISAHARANPUR/20
21
To,

Shri SHRIDEEPAK CHAUDHARI
M/s MS STAR MINES

Yamuna River, SAHARANPUR,247121
SAHARANPUR

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
toM/s. MSSTAR MINES

Reference Application No. 14461141 Dated : 30/12/2021

1 With reference to the application for consent for emission of air pollutants from the plant of M/sMS
STAR MINES. under Air Act 1981. It is being authorised for said emissions, as per the standards, in
environment, by the Board as per enclosed conditions .

This consent isvalid for the period from 18/12/2021 to 31/12/2025 .

Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

This consent is being issued with the permission of competent authority .

w N

For and on behalf of U.P. Pollution Control Board

Chief Environmental Officer (Circle 3)

Enclosed : Asabove
(condition of consent):

Copy to:  Regiona Officer, U.P. Pollution Control Board, Saharanpur to ensure the compliance of the
conditions imposed in the certificate.

Chief Environmental Officer (Circle 3)
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U.P. Pollution Control Board
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Dated : 30/12/2021
CONDITIONS OF CONSENT

1 This consent is valid only for the approved production capacity of Mining of River bed
Sand/Bajri/Boulder-7,56,000 Cubic Meter /Annum.

2. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

3(@ The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

3(b) Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Typeof Fue Stack No. Parameters Height
Source
1 1 X 25 KVA DIESEL 01 Sulphur AS PER E(P)
Dioxide RULES, 1986

3(c) Theemissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail

S.No Stack No Par ameter Standard
1 01 Sulphur Dioxide AS PER E(P)
RULES, 1986

4, Quantity of other pollutants should also be as per the norms prescribed by the Board/MOEF & CC/or
otherwise mandatory .

5. The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

6. The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

7. The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

8. Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/M OEF
& CClor otherwise mandatory .

9. The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

The Unit will filethe renewal application at least 2 months prior to the expiry of thisOrder.
Specific Conditions.
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2. Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated
26.03.2021.

3. The ground water shall be abstracted after obtaining NOC from the SGWA and its copy may be
submitted to the Board within 3 months.

4. Industry shall be bound by the directions/orders passed by Hon'ble National Green Tribunal in
Appeal No-15/2021 (1.A. No-119/2021 and |.A. No-120/2021) from time to time.

5. Provisions of the replenishment study submitted by the project proponent have to be strictly
complied with.

6. This CTO shall be strictly subject to the orders to be passed from time to time in Appeal No-
15/2021 (1.A. N0-119/2021 and I.A. N0-120/2021) by Hon'ble NGT" with respect to the unit.

7. The unit shall strictly comply with all the clauses of the notarized affidavit dated 17.12.2021 as
submitted by the project proponent.

8. Unit must strictly comply with all the recommendations of the joint committee constituted by
Hon'ble NGT before starting the mining operations.

9. If the penalty of Rs. 11,00,50,840/- as recommended by the Joint Committee is confirmed by the
Hon'ble NGT then the CTO Water/Air issued by the Board shall be deemed cancelled

10. If the penalty of Rs. 11,00,50,840/- as recommended by the Joint Committee is confirmed by the
Hon'ble NGT then the directions given by the Board vide letter no-H 43551/C-1/NGT-41/2019,
dated-11.11.2019 will have to be complied with.

11. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

12. The unit obtains amended Environment Clearance from SEIAA and complies with all the
conditions of modified E.C.

13. Units CTO will be subject to following al the recommendations as proposed by the joint
committee in its report dated 26.10.2021.

14. Units CTO may be withdrawn anytime by the UPPCB in case of non compliance of any
conditions or in the case of a verified complaint against the unit.

15. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

16. In case of D.G. Set operation it will ensure that any type of emission will not be the cause of
public nuisance and environmental deterioration. The Canopy and proper exhaust stack shall
maintained according to resides and human settlement of nearby area.

17. The Board reserves the right to revoke this CTO which is being granted to the said industry at any
timein case if theindustry isviolating any of the conditions of the consent to establish.

18. In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

19. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

20. Industry shall submit monitoring reports of all stacks and ambient air quality from a
certified/approved laboratory under E.P. Act 1986 within a month of starting the commercial
production in the plant.
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21. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

22. The unit shall obtain prior consents in the event of any addition of new emission generation
sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sourcesin
accordance with section- 21/22 of air Act 1981 (as amended respectively).

23. This CTO will automatically stand cancelled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunal in Appeal No-15/2021 (1.A. No-
119/2021 and 1.A. No-120/2021) from time to time.

24. The mining work should be done by the project proponent in such away that the contour of the
river is not changed.

25. Mining should not be done by the project proponent after sunset or at night.

| ssued with the per mission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Chief Environmental Officer (Circle 3)
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W UTTAR PRADESH POLLUTION CONTROL BOARD
B | & Building. No TC-12V Vibhuti Khand, Gomti Nagar, L ucknow-226010
o Phone: 0522-2720828,2720831, Fax:0522-2720764, Email: info@uppch.com, Website: www.uppch.com

CONSENT ORDER

Ref No. - Dated : 30/12/2021
145252/UPPCB/Sahar anpur (UPPCBRO)/CTO/w
ater/SAHARANPUR/2021

To,
Shri SHRIDEEPAK CHAUDHARI
M/sMS STAR MINES
YamunaRiver, SAHARANPUR,247121
SAHARANPUR

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. MS STAR MINES

Reference Application No :14461112 Dated :30/12/2021

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred asthe act ) M/s. MS STAR MINES is hereby
authorized by the board for discharge of their industrial effluent generated through ETP for
irrigation/river through drain and disposal of domestic effluent through septic tant/soak pit subject to
general and specia conditions mentioned in the annexure ,in refrence to their foresaid application .

This consent isvalid for the period from 18/12/2021 to 31/12/2025 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

w N

For and on behalf of U.P. Pollution Control Board

Chief Environmental Officer (Circle 3)

Enclosed : Asabove
(condition of consent):

Copy to:  Regiona Officer, U.P. Pollution Control Board, Saharanpur to ensure the compliance of the
conditions imposed in the certificate.

Chief Environmental Officer (Circle 3)
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Annexureto Consent issued to M/sMS STAR MINES vide

Consent Order No. 14461112/ Water Dated : 30/12/2021

4(a)

A(b).

CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Mining of Sand/Bajri/Boulder-
7,56,000 cubic Meter /Annum. .

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Dischar ge Details
S.No Kind of Effulant Maximum daily Treatment facility and
dischargeKL/day dischar ge point
1 Domestic 1.5 KLD Septic Tank

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant
S.No Parameter Standard
1 Quantity of Discharge 1.5 KLD
2 Total Suspended Solids AS PER E(P) RULES, 1986
3 BOD AS PER E(P) RULES, 1986
4 Oil & Grease AS PER E(P) RULES, 1986
5 CoD AS PER E(P) RULES, 1986

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant

S.No | Par ameter | Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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2. Industry shall comply the all condition of Environmental Clearance issued by SEIAA dated-
26.03.2021.

3. The ground water shall be abstracted after obtaining NOC from the SGWA and its copy may be
submitted to the Board within 3 months.

4. Industry shall be bound by the directions/orders passed by Hon'ble National Green Tribunal in
Appeal No-15/2021 (1.A. No-119/2021 and |.A. No-120/2021) from time to time.

5. Provisions of the replenishment study submitted by the project proponent have to be strictly
complied with.

6. This CTO shall be strictly subject to the ordersto be passed time to time in Appeal No-15/2021
(I.A. N0o-119/2021 and I.A. N0-120/2021) by Hon'ble NGT" with respect to the unit.

7. The unit shall strictly comply with all the provisions of the notarized affidavit dated 17.12.2021 as
submitted by the project proponent.

8. Unit must strictly comply with all the recommendations of the joint committee constituted by
Hon'ble NGT before starting the mining operations.

9. If the penalty of Rs. 11,00,50,840/- as recommended by the Joint Committee is confirmed by the
Hon'ble NGT then the CTO Water/Air issued by the Board shall be deemed cancelled

10. If the penalty of Rs. 11,00,50,840/- as recommended by the Joint Committee is confirmed by the
Hon'ble NGT then the directions given by the Board vide letter no-H 43551/C-1/NGT-41/2019,
dated-11.11.2019 will have to be complied with.

11. Industry shall abide by directions given by Hon'ble Supreme Court, High Court, National Green
Tribunals, Central Pollution Control Board and Uttar Pradesh Pollution Control Board for protection
and safeguard of environment from time to time.

12. The unit obtains amended Environment Clearance from SEIAA and complies with all the
conditions of modified E.C.

13. Units CTO will be subject to following al the recommendations as proposed by the joint
committee in its report dated 26.10.2021.

14. Units CTO may be withdrawn anytime by the UPPCB in case of non compliance of any
conditions or in the case of a verified complaint against the unit.

15. The unit shall strictly comply with all the provisions of the notarized affidavit dated 17.12.2021
as submitted by the project proponent.

16. To control the dust emission proper size water sprinkler and dust arrester shall be installed and its
operation will be essential during the process period.

17. The Board reserves the right to revoke this CTO which is being granted to the said industry at any
timein case if theindustry isviolating any of the conditions of the consent to establish.

18. In case of violation of above mentioned conditions or any public complaint the CTO shall be
withdrawn in accordance with law.

19. Industry shall submit first compliance report with respect to conditions imposed within 30 days of
issue of this permission.

20. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

21. The unit shall obtain prior consents in the event of any addition of new emission generation
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sources such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sourcesin
accordance with section- 21/22 of air Act 1981 (as amended respectively).
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22. Industry shall not use more than 1.5 KL D for domestic purpose, 12 KLD for dust suppression and
4.7 KLD for plantation. Water shall not be used in any manufacturing process in the industry.

23. This CTO will automatically stand cancelled on receipt of any complaint in future and on
confirmation of investigation in the course of the complaint and non compliance of the
directions/orders passed by Hon'ble National Green Tribunal in Appeal No-15/2021 (1.A. No-
119/2021 and I.A. No-120/2021) from time to time.

24. The mining work should be done by the project proponent in such away that the contour of the
river is not changed.

25. Mining should not be done by the project proponent after sunset or at night.

| ssued with the per mission of competent authority .

For and on behalf of U.P. Pollution Control Board .

Chief Environmental Officer (Circle 3)
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M/S STAR MINES

B Gat_a Ni 51_,_'1_.I'illage Bartha Korsi Tehsil- Behat, Distt.-Saharanpur 247121 -
Ref No.:- lf‘j'/m Dat&:--...[.’.}/;'--ﬁ%’?-?'
% a7
{
T
To,
R.O.

U.P. Pollution control board, Kapil vihar

Saharanpur (U.P)

Subject:- Submission of Compliance report 2022,

We are submitting this compliance report to Pollution control board to
the R.O Regional Officer Saharanpur, Uttar Pradesh Pollution control
board Saharanpur.

M/S Star Mines

ec 0
L":_Kﬁﬁner

Reg. off..- C3, Hakikat Nagar, Near Old Sales Tax office, Saharanpur (U.P.) 247001
Email id:- starminesre@ gmail, com Contacl No.:- 95366R6R655
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COMPLIANCE REPORT TO SPECIFIC CONDITIONS - CTO - WATER
Ref No. 145252/UPPCB/Saharanpur(UPPCBRO)/CTC/water/SAHARANPUR/2021
Dated 30.12,2021
8l No. | SPECIFIC CONDITIONS COMPLIANCE STATUS |
1 | This CTO is valid only for Mining of SandBajiBoulder- | The environmental clearance
756,000 Cubic Meber (Annum. for Mining of
Sand/Bajri/Bouider-7.56,000
Cubic Meter Annum for 5 years |
has been issued by SEIAS,
UP. the lease holder wil be
ensuring the lease operafions
for the sanctioned production as
per EC, approved mining plan
and CTO issued..
2 | Industry shall comply the al condition of Environmental | All such condifions has already
Clearance issuad by SEIAA dated 26.03.2021 been compled and also the
compliance are in  regular
process
3 | The ground water shall be abstracted after oblaining NOC | The ground  water will be
from the SGWA and its copy may be submitied to the | sourcad through local nearby
Board within 3 menkhs. vendars having valid permission
from concemed authortes and
the mode of transportation will
be hired daily basis water
tankers,
4 | Industry shall be bound by the directionsiorders passed by | The sad appeal has been
Hon'ble National Green Tribunal in Appeal Mo-152021 | disposed  Hon'ble  Nafional
(LA, No-118/2021 and |.A. No-120V2021) from time to time. | Green Tribunal in order dated
10.05.2022.
5 | Provisions of the replenishment study submitied by the | The reglenishment sfudy was
project proponent have to be striclly complied with conducled as per MoEF&CC
| SSMMG 2016, ) %91‘] ﬂing
Htm ffaa—"

LY Pallution Coniral Hagee

Kspil VYihar Samaranpe
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2020 guidelines and report has
' been submitted b concerned
authorities with findings  and
recommendation with ai the
principles related 1o

replenishment, recharge  and

ls::ientfﬁ: mining shal  be

| complied.

This CTO shal be strclly subject to the orders o be
passed from time 1o time in Appeal Not5/2021 (L& No-
1192021 and LA, No-12002021) by Hontle NGT® wih
respect ko the unit.

The sad appeal has been
disposed  Hon'ble  Mational
Green Tribunal in order dated
10,05.2022

The unit shall stictly comply with all the clauses of the
notarized affidavit dated 17 12 2021 as submitied by the
project propanent,

The: unit will strictly compéy with
all the clauses of the nofanzed
affidavit and  further in
copnection  with Hon'ble
National Green Tribunal in order
dated 10.05.2022.

Linit must strictly comply with all the recommendations of
the joint committee constituted by Hon'ble NGT befare
starfng the mining operations

All such conditions has already
been complied and also the
compliance are i regular

PIOCESS.

If the penatty of Rs. 11,00,50,8404- as recommended by
the Joint Committes is confirmed by the Hon'ble NGT then
tha CTO Water/Alr issued by the Board shell be deemed
canceded

if any conditions imposed in this
regards shall be agreeable.

If the penalty of Rs. 11,00,50,840/- as racommended by
the Joint Commitiee is confimned by the Hon'ble NGT then
Ihe directions given by the Board vide letier no-H 43551/C-
ANGT-41/2018, dated-11.11.2019 will have to be complied
with.

if any conditions imposed in this
regards shall be agreeable.

11

Immr shall abide by directions given by Honble

Supreme Court, High Courl, Natinal Green Trbunals,

and Supporting  photographs

The same has been complied |

91
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Central Pollution Control Board and Uttar Pradesh
Pallution Control Board for profection and safeguard of
environrment from time fo fime.

has been  atached  as

Annexure A-2

12

The unit obtains amended Environmen! Clearance from
SEIAA and complies with all the conditions of madified
ELC.

The unit has already obtained
the amended copy of
Enwronmental Clearance. The
Cogy IS annsxed.
Annexure A3

(Units CTO wil be subject fo following all the

recommendafions as proposed by the joint committee in its
report dated 26,10 2021,

If any conditions imposed in this
regards shall be agresable.

13

Units CTO may be withdrawn anylime by the UPPCB in
case of non compliance of any conddions or in the case of
a verified complaint against the unit.

If any direction given 1o the unit
shall be agresable.

The unit shall striclly comply with all the clauses of the |
notarized affidavit dated 17122021 as submitted by the |

projecl proponent,

16

To control the dust emission proper size waler sprinkler
and dust arester shall be installed and ifs operafion will be
essential during the process penod,

Thee unit will strictly comply with
all the clausaes of the nolarized
affidavit and further in
conneclion  with Hon'ble
National Green Tribunal in order
dated 10.05.2022.

To ensure control on fugitive
dus! emission  waber speinkler
and dust amester has be
installed on the sile and
Supporting  pholographs  has

heen Eﬂadﬁdﬂshnnuureﬁ-l

2

17

The Board reserves the right 1o revoke this CTO which is
being granted to the said industry al any tene in case if the

industry is wiolating any of the conditions of the consent 1o
establish.

Noted and Agreed.

18

| In case of violaion of above mentioned conditions or any

public complaint the CTO shall be withdrawn in accordance

Noted and Agreed.

92
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with law.

18

Industry shall submit first compiiance regort with respect to
condifions imposed within 30 days of issue of this
PEIMESSION.

Noted and Agreed. This repon
s comphiance to the said
condition.

20

N

| Industry shall comply with vanous provisions of Air

(Prevention and Conirol of Pollubion] Act 1887 as
amended, Water [Prevention and Conirol of Polhution) Act
1974 as amended and all other applicable niles notifiad
under E.P. Act 1966,

Moted and Agreed.

‘The unit shal obtain prior consents in the event of any

addificn of new emission generation sources such as-
Boiler! Fumace! Heaters! D.G. Sels or afteration of exishing
emission sources in accordance with section- 21/22 of air
Aict 1981 (as amended respecively).

Noted and Agreed.

industry shall nof use more than 15 KLD for domesiic
purpose, 12 KLD for dusi suppression and 4.7 KLD for
plantation. Waler shall not be used i any manufachuring
process in the indusiry.

23

The water requirement shall be |

done as per the Environmantal
Clearance issued by SEIAA
UP. and Since d is rverbed
SandBajriBoulder
project, thus, do nol involse any
of the manutacturing process.

mining

Thiz CTO will automatically stand cancelled on receipt of
any complaint in future and cn confimation of investigation
in e course of the complaint and non compéance of the
directions/orders passed by Honble Mational Green
Tribunal in Appeal No-15/2021 (LA, No119/2021 and |A.
Mo-120/2021) from time ko e,

If amy direclion given fo the unil
shall be agreeable.

24

The mining work should be done by the project propanent
in such a way that the contour of the river i not changed.

2 o e )

soientifically  as  per  the
approved mining  plan  and
condifions of Environmental
Clearance. Thus, no changa in
the contour of the river.

93



sunsef of at night.
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scienfifically as  per the

approved mining plan  and |

condiions of Environmental
Clearance during the day hours
only.

94
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COMPLIANCE REPORT TO SPECIFIC CONDITIONS - CTO - AIR
Ref No. 145253/UPPCBISaharanpur{UPPCBRO)/CTO/airSAHARANPUR/2021

Dated 31.12.2021
5l No. | SPECIFIC CONDITIONS COMPLIANCE STATUS |
1 This CTO is valid only for Mining of Sand/Bajr/Boulder- | The environmental clearance |
756,000 Cubic Meter /Arnum. for Mining of
Sand/Bajri/Boulder-7 56,000
Cubic Meder [Annum for 5 years

has been issued by SEIAA,
| WP the lease holder will be
ensurng the lease operabons
for the sancioned production as

per EC, approved mining plan
and CTO issued.

7 | Indusiry shall comply the all conditon of Environmental

Chearance ssued by SELAA dated 26.03. 2021

As per e ‘Sub Para (i of
‘Para 10" of EIA Molification
| 2006, itis stated that "it shall be
- mandatory for  the  projact
| management to submit  six
| monthly compliance reports in
| respect of the stipulated prior
- envionmental clearance terms
and condibions in hard and soft
copies o the requlatary
authorty concemed, on st
June and 1sf Decamber of each
calendar year® and as per
compliance  of condifion
Ir‘n&nﬁuned in  Environment
| Clearance Letter, Six Manthiy
| Compliance Reports should be
submitted to the Regulatory




3

432

Authority |

The ground water shal be absiracied ater obiaming NOG
from the SGWA and its copy may be submitied o the
| Board within 3 months.

The ground waler wil be
sourced through local maearby
vendors having valid pemmission
frem concemed authorities and
the mode of transportation will
be hired daily basis waler
tankers.

notarzed affidavil dated 17.12.2021 as submilted by the
project proponant,

4 | Indusiry shall be bound by Ihe direchionslorders passed by | The said appeal has been
Hon'ble National Green Tribunal in Appesl No-152021 | disposed  Hon'ble  Mational
(LA No-11972021 and | A, No-1200/2021) from time &0 bme. | Green Tribunal in arder dated

10,05 2022

5 | Provisions of the replenshment study submited by the | The replenishment study was

project proponent have fo be strictly complied with. conducted a5 per MoEFACC
SEMMG 2016, sand mining
2020 guidelines and repor has
been submitted %0 concemed
authorities with findings and
recommendabion with all the
principles refated to
replenishment, recharge and |
stientfic  mining shall be
complied,

& | This CTO shall be siricy subyect to the orders 1o be | The sad appeal has been
passed from time to time in Appeal No15/2021 (LA No- | disposed  Honble  Nafional
MS2021 and LA, No-12002021) by Hon'ble NGT" wih | Green Tribunal in order dated
respect o the wnit 10,05 2022,

7 | The unit shall stncty comply with al the clauses of the | The unit wil strictly comply with

all the clauses of the nolanzed
affidavit and further in
connection  wilh Hon'ble
National Green Tribunal in order |

dated 10,05 2022

96
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Unit must stnctly comply with all the recammendations of |
the joint committes constiluted by Honble NGT belore

All such conditions has already
been comphed and also the

97

starting the mining operations compliance are in  reguiar
| process.

% [ If the penalty of Rs. 11,0050840)- as recommended by | If any condiions impased in this.
the Joint Commétee is confirmed by the Honble NGT then | regards shall be agreeable.
the CTO Water/Air issued by the Board shall be deemed
cancalied

10 [ 1f the penalty of Rs. 11,00,50,840)- as recommended by | IF any condilions impesed in this |
the Joint Commitiee is confirmed by the Hon'tée NGT then | regards shal be agreeable.
the directions given by the Board vide letter no-H 43551/C-
1INGT-41/2018, dated-11.11_2019 will have to be complied
with.

11 |lndustry shall abide by directions gwen by Hon'ble | The same has been complied
Supreme Courd, High Court, Mationa! Green Tribunals, | and  Supporting  photographs
Centrd Polition Confrol Board and URar Pradesh | has  been  affached as
Pollution Controd Board for profection and safegquand of | Annexure A-2
enviranment from time o me.

12 | The unit obiains amended Enviconment Clearance from | The unit has already oblained

13

SEIAA and complies with 2 the conditions of modified
EE

the amended copy of
Environmental Clearance. The

- copy is annexed.
| Annexure A3

Unit. CTO wil be subjec! o folowng al Me

| recommendations as proposed by the joint commities = ks

repod dated 26.10.2021.

If any conditions imposad in thiz
regarnds shall be agresable

gL

Units CTO may be withdrawn anylime by the UPPCE in
case of non-compliance of any conditions or in the case of
a verified complaint against the unit.

if any direction given o the unit

shall ba agreaable.

15

To confrol the dust emission proper size waler sprmkler
and dus! amester shall be installed and its operation will be
essential during the process pariod,

To enswe control on fugitive
dust emisson  water sprinkler
and dust amester has be
mnstalled on the sike and
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Supporting photographs  has |

hean atached a5 Annexure A-
2

16

I case of D.6. Sel operation It will ensure that any type of

emission will not be the cause of public nuisance and
emvironmental deterioration. The Canopy and proper
exhaust slack shall maintained according fo resides and '
human setilement of nearby area.

To ensure conirol on BMission
proper amangements has be
installed on the sde and

Supporfing  photographs  has
been aftached.

17

18

The Board reserves the right to revoke this CT0 which
being granted to the said industry at any fime in case if the
indusiry is violating any of the condions of the consent to
establish.

Noted and Agreed.

In case of violation of above mantoned condifions or any
public complaint the CTC shall be withdrawn in accordance
with law.

Noted and Agreed.

19

Indusiry shall submit first compliance report with respect to
conditions imposed within 30 days of issue of this

PErMission

Noled and Agreed. This report
is compliance fo the said

industry shall submit menitoring reports of & stacks and
amblent air quality from a cerlified'approved laboratory

under EP. Act 1986 within a month of staring the
cammercial production in the pkant.

Ambient Air Quality Monitoring
report has been attached as
Annesure.

Annexure A-4

21

Industry shall comply wih various provisions of Ar
{Prevenfion and Conbrol of Polltion) Act 1981 as
amended, Water {Prevention and Control of Polluion) Act
1974 as amended and all other appicabie rules notfied
under E.P. Act 1986,

Noted and Agreed.

The unit shall obtain prior consents in the event of any

addiion of new emission generation sowrces such as-
Boiles! Fumace! Heaters/ D.G. Sets or alteration of existing
emission sources in accordance with secfion- 21/22 of air
Act 1881 (as amended respectively).

Moted and Agreed.

23

This CTO will automatically stand cancalled on receipl of

If any direction given fo the wnit

98
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any mmplu'tﬂ]hﬁh.lﬂ! and on confirmation ﬁfmvesllgaﬁuﬂ
in the course of the complaint and non compliance of the
directionsiorders passed by HonBle National Green
Tribunal in Appeal No-15/2021 (LA, Nol122021 and LA,
No-1202021) from fime fo fime.

shall be agreeatie,

24

23

The mining work should be done by the project proponent
in such a way that the conlour of the miver is nol changed.

The mining is being conducted
scierfifically as per the
approved  mining plan  and
condiions of Environmental
Clearance, Thus, no change in
the contour of fhe river,

" Mining shoukd not be done by the project proponent after

sunset or at might.

The mining is being conducted

stientifically as per  the

approved  mining  plan  and
conditions of  Environmental
Clearance during the day hours
only.

99
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AHNEXLURE - 2 101

SITE PHOTOGRAPHS

ﬂ--.

T "h"“

i-'.. e =

Q-‘. ﬁ. GPS Map Camera

Eartha Korasi, Uttar Pradesh, India
+ GGMH+MR4, Bartha Korasi, Uttar Pradesh 24111,

India

- k




438 ANMEXURE 2 1 02

i AR =
g TE

Bartha Korasi, Uttar Pradesh, India
6GPJ+R53, Bartha Korasi, Uttar Pradesh 247121,
India

Lat 30.236098°
Long 77.528504°
2510522 06:47 PM
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annexurez 103

Bartha Korasi, Uttar Pradesh, India

BGPJ+RE3, Bartha Korasl, Uttar Pradesh 247127, India
Lat 30.236095°

Long 77.528498°

25/06/22 06:47 PM

-
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ANMEXLIRE 2

iy

' _aah a sl ﬁ iy,
. Bartha Korasi, Uttar Pradesh, India
6GMH+MR4, Bartha Korasi, Uttar Pradesh

2412, India

Lat 30.235884°
Long 77.528366°
25/06/22 07:02 PM
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ANMEXLURE 2

n L bt =

Bartha Korasi, Uttar Pradesh, India
GGMH+MR4, Bartha Korasi, Uttar Pradesh
247121, India

Lat 30.235706°

Long 77.528023"

25/05/22 07:02 PM
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ANMEXLIRE 2

oS T R
Y T T

Bartha Korasi, Uttar Pradesh, India

6GMH+MR4, Bartha Korasi, Uttar Pradesh 247121, India
Lat 30.235888"

Long 77.5628377°

27/05/22 03:03 PM
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ANMNEXLIRE 2

Bartha Korasli, Uttar Pradesh, India
B6GMH+MR4, Bartha Korasi, Uttar Pradesh 247121, India

Lat 30.235882°
Long 77.52837°
27/05/22 03:04 PM
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= =
=1
1

| aRyT Hidt, I wdw, v

| BGMH+MR4, avur wiewdt, aer vk 247121, wa
Lat 30.235888°

Long 77.528366°

18/02/22 12:00 PM

Bartha Kora=si, Uttar Pradesh, india

BEkA -+ Rd, PBarihe Koraad, Utinr Pradessh 2A4 7027, ivadia
Lt Soild

Leimga
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ANNEXURE - 109

> n fitrs Ill.ll.l-':l'l'l-l"l .'...
Bartha Korasi, Uttar Pradesh, India %

6GMH+MR4, Bartha Korasi, Uttar Pradesh 247121, India
Lat 30.23679°

1527932°

18/02/22 11:31 AM



446

AMMEXLIRE - 2 1 1 0

Bartha Korasi, Uttar Pradesh, India

y G6GMH+MR4, Bartha Korasl, Uttar Pradesh 247121, India
| Lat 30.2368935"
| Long 77.628772°

18/02/22 11:33 AM
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ANNEXURE - 2

i I: 3 _._ 3 "|rl't' i1
! R i X1
1 ] ] -F-r -r,

3
Map Carraog l

a Korasi, Uttar Pradesh, India

' 6GMH+MR4, Bartha Korasi, Uttar Pradesh 247121, India
Lat 30.235765"
% Long 77.527899°
1B/02/22 11:31 AM

Y

= Bl

111
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ANNEXURE - 07

ENVIRONMENTAL MONITORING
REPORTS

DECEMBER - 2022

112



A

Lﬂhuuhr:r { 43, !'rnctnr 3, Fhur b
Ph. No.: <01-9T191 2476, 93505221

E-mail: ultrsrescarchiab'e gmall.com

Ultro Lﬂb Website: hitpiwww.uliralabneida.com
TEST REPORT
Ambient Air Quality Analysis
Report Code: AAQ31122022-01 lssue Dyde 30171202022

ISSUIED TCr 1 WS STAR MINES
PARTHER - EEEPAK CHAUDHARY

Project Neme @ Cmtang. -1, Villape - Barthakorsi, Tehsil -Behat. Districe - Siharengpar (U P, )
Lease Area -36.00 Ha

sampling Prodocol :  UTRL/STPAIRT Location - ACH {Propect Site )
Analysis Duragion 05/ 272002 To 317122022 Sample Drawt By « U THL
TEST RESULT
Partivulate Mutter | Parreulals Multer i Sulphur [Hoxide | Mimmgen Moskde | Carbon monaxide
S.Mo|  Date PR (e bl | w2 ug e’ ) | SO (el NED, G ') Crbmp )
15:5182(Pan-23 | ISSTR2IPun 24 | [S:51R2IFam-2) | IS SER2IPE-6] | 1S58 Man-X|
1 m;:i: :g;l:_g ﬁj_: 210 24 053
I } Rl v
L P BT Sl 1] i T
T T 04 60 618 257 334 (i)
3 | I a0 [07 96 4729 R 244 D57
§ | 15122020 97.43 iR.52 1147 740 Bl
T 0% 110 6443 366 | 230 5
1 T I5TTITT] 053 62 17 Rl [ 13,34 156
Ml dm wm Wi6T £4. 51 10,89 2341 .52
Maxinmum LR 6845 1308 24.91 64
Average 101325 6381 1205 2544 il.25
98" Percentile (LT 68.29 1302 4.7 B, id
NAAQS Far 24
Huurly LIJ R} ikl Hivo LR |. 4.0

I The results given sbove are relaved o the weied mmple; for vanos peramelers, as observed of the e of sampling
The customer wiked B the nbivee teggy ol

3 This test report will rit be wand Tor any guble i leel gurpess
The tost samplhen wall be disposed off ufter tvwo weeka from she e of e of @ ropert. wies umil speciiied by

th ustomes.
4 The Repentétn nol be used as evidence inoa coud ol lawy without the writies upproval of the lab, luky.-
J For Ulra Testing & Rea-eant .uI:':l-:.iml;u

4

(‘hechml

T e ke




Ph. Moz +W1-90T191 24Th, 735095223
E-mauil: ultruresearchisb'e gmiil.com

a8

Ultra Lab Website: hitp:/'www.altralabnobds.com
TEST REPORT
Ambient Air Oualitv Analvais
Report Code: AAC-31122022-02 lssue Dage: 3171272022

ISSLIED T : MUS STAR MIMNES
FARTHER - DEEFAK CHALIDHARY

Project Mume @ Catino, -1, Villnge - Barthokorsi, Tehsil -Belat, Diswict - Sakaranpur (L, P )
Lease Area -36,00 Ha

Sampling Protocel : UTRESTP AR Laowatiin - ADT {Bartha Borass b
Anmalyeis Duration 05 [ 22022 Ta A1 22022 Lample Drawn By ¢ UTEL
TEST RESULT
Particolase Matter | Partsculate Maticr | Sulphur Dssidy Fadtrogen Lhosisls | Carbon monexide
S.No|  Date PMIZ g m3) | PAZS(pgim b | SO-dugim ) MOt ' COvime im'
198 180 -2 153 N2 Fan-24 EScS TR Pan-1) P S E N2 PSS B2 PBar=-X )
; Emlm Wodh 0.5 PR (3,82 0k
SIOIT] RN g5 0] |98 328 1, 56
i Eﬂﬂﬂé Hth. 5112 3.27 REXS: 1,63
piplip. T1.74 4707 14 24,10 {158
S [ TSTEAT 5 50 45,7] 243 2249 11,65
I'.; L!"Z.I'E 'Il Mmjmim BH.13 4834 |2 4T A% 1].&1_:;'!
51,44 4740 447 P¥, 0.5
& T, P 16 23 28 .39
Minimum M5, 0l 45.21 11.9%8 19,83 54
Maximum G144 5112 1447 2465 {LfS
Averuge H7.04 47.58 1412 23.0H) 64
i!u‘ Percentile a1y 40, W) 14,42 24,87 L65
MAADS For 24
Hourly S 61 Wil Rina 4.0

| The resulis given above pre relsted o the tested sample. for various pamemeicrs, g5 observed b e time ol sampding
A het custismier askesd for the ubovis wats only,

This lest repdm will not b= vimecd for ey publicitylegal purpose

5 Theasitsampbes will be dlspossd 607 aftier two wieeks From the dete of Tsaie of best reprt, unbess untel specifed by

B
=

ihe cusiamer
& The et cam niod he wael o eyidence i woaurt o Lisw withoil the wHtles ap sl i:l'LhL:.lH.E!.
\I ol o For Ultrn Testing & Research Laboeawry _.-’
L by E f-u
m' 1A e i T
Chee ¥ u'-!wwat tgﬂ'cli._u.ll‘:-.

—_—

Asypring Vou of best our s



Laboratory: C43, Sector-88, Phase-11%
Ph. Mo +91-997191 2476, DA50953 1
E-muil; uliraresenrchlabia pmail.com

A

Ultra Lab Website: bttp:/www.altralabmoid.con
TEST REPORT
Ambient Air Quulity Analysis
Report Code: AAQ-31122022-03 fssue Date: 31/1272022

ISSUED T P MESTAR MINES
PARTHER « DEEPAK CHALDMHARY

Project Mame @ Gatano. -1, Village - Barthakors], Teksil -Behat, District - Saharanpur (1), P}
Lease Arca <3600 He

Sampling Protecol ; LTRLSTEATRAN Lewctithon A3 (Raothen |
Analysis Duration 05122002 To 31/122027  [Sumple Drawn By 1 UTRL
TEST RESULT
Pariiculore Mader | Porticubsic Maer | Sulpher Dioxide | Sitrogen Diexide | Carbop monosxide
S.No|  Date PRI 2 tug im3) | PMZS fagdm ) | SO Lug im's M (g £ img ‘m )
ESSER2Pa-23 | ISSIH2Pan-24 | ISSIRIPure-2) | ISSI2Parh) | 1S:5183 PameX)
T [ WETIT 2300 3142 1238 210 ThE
r ' 2 2204 42 iR 110K 240 .57
T | TEae 8019 4332 & 201 1Al
¥ [ TITIA0 79, [} 4.7 102 2153 038
T T ERE EEWL T 3435 1} 54
(O A I 5 4537 154 3).52 T
T | 23022 5148 31,00 05 22,79 51
THITITIT 85.7¢ 4174 34| 34,71 L)
Minimum 79,18 4071 1085 20,11 .52
Mazimuam RB5.97 45,37 14,92 2471 .61
Averupe k317 437.44 12.81 21,56 i1, 56
94" Percentile §5,95 45,08 | 14,73 244 .61
NAACQS For 24
Howrty 30,0 600 00 50,0 4.0

1 The nesults ,Ei'r‘h:rl. above gre related jo the lesied sample, foe variogs parimeiers, as ohserrsd @ thae Time o 'GJTIrIHrI:E
o The susenmes ashed for the abayve et onls

2 This testrepart will ool be used Forany publicilem! pompose

1 Thetes samples will be dsposcd off wfer twar veeks From the date of B of test meport. unless uniil spesifed by

1he cusinmer,
4 The Report-con s be weed as svidence oy aeonift of lavw witheug the wimten apsiroval of the labe
. For Ultra Testing & Reseanch I-uhumtm? ,,""

Cectelrby { Autharized S ignathe




(AN ISO 90012005, IS0y 4500 120 PR
Laboratory: €43, Sector-88, Pha

Ph. No.: +Y1-99T1912476, 935095223

E-mauil; ulirwresearchlabia gmail.com

Ultra Lab Websbie: hip://www.ultralaboobda. com
TEST REPORT
Moise Heport
Report Cade: N-081226022-01 Issue Date: 127122022
ISSUED TO M STAR MINES
PARTNER - DEEPAK CHALUDBHARY
Project Mame o Crnwnngy, =1, Village - Banhakorss, Tehail =Baho,

[Hstrict - Saharanpur (0 P
Leade Avew -30.040 Ha,

Monitoring Dofe o 06/ | 2022 TO O 272022
Spmple Drawn B ¢ LITRL
Sumple Description ¢ Ambient Moe
Wemther Condition ¢ L lear
Monstermg Durstion ! 2 hrx
TEST RESULT
Obsarved Value e Limatas per CPCH
SN Lawation dBE AR Chiidelines Ley. dB{A S Lone
Day® Might® | Daytbzha Eray* Tighi*
I i
Praject Snle 621 56, | aiK T Tk Indusirial
-
© |Bartha Korasi 519 417 1.7 250 4500 Hespdential
3
Kothra 521 428 514 55.0 45.0 Residential
_ arm
Jay The Leqr6. 00AM T} 10,060 BM)
*Kight Ti
ke Legi 1t OOPR T BAHT AR
- ##fngd 037 Reprm®®
| Theresales pven ahoves are reloled 1o e sested sampke, lor vurious paremoles, asobserved g the time of
sampling. Uz vistimmer aehed for the nbove tests andy,
2 This s repors wikl no Be wssl lop any publiciy Tegad prirgrosse
A0 The tes samples will be dispised olF affer pao veoeks Trom e done of lssaie of teel peport, uiless uatil

specilied by the customer.
4 The Beport can not be wsed as ovidonss In a-coart of o withioul the writhen approvidl of the lah,
hq%].t:ll']r

For Ultre Testing & Rl:ﬁl:urch Lo

L = ﬂ i
}jﬂaj} i Auﬂw]md bwitm

S

all times.
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Ultra Lab

ULTRA TESTI

- | % .”-"F}EL i B
(Al IS0 90012005, 1S 4500 1 20 TR 1Sl
Laboratory; C43, Sector-88, Phose-1E
Ph. Moo+ 1007100 2476, DI1509522

E-minil; ulirarescarchlabia gmailcom
Website: hitp:fwww aliralabneida.com

Report Code: W-08122022-01

TEST REPORT

Water Sample Anabyvsiy
Discipline/Group-Chemical Water

Issue Date: 127122022

IS5LED TO M -'rT'uF_l. MINES
PARTSER « DEEF R AL ARY
Project Name Lidtano, -1, Village - Harthakorsi, Tehall -Belat, Disiric - Sabaranpar (10, P.)
Lemse Arew -36 00 Ha,
Sample Diraven On OT/22022
Sample Diravwn By LITHI
Sample Description Croumd Water
Sampling Location = GWel Liw'-3
Froject Siee Bisrtho Korsi
Sampling Procedure IS 302 S Part-0 )
HSample Ouanlity 2.0 Ligre
Analysis Durstion ORI2INT Y w 1271252022
RESLLTS
At per 1S 10500:2012
HResakis -
5 No Pumusier Test Method loation G [ Aroptable PT.:‘::.I;:.: -
GW-l | Gwal el Alternate Soarce
I ipH 530250 Part- 111 2022 704 T 21 - L3R § .
2 ishour I8 30250 Paa0d 12 20210 3.0l 5.0 Fnren 5 kS
3 |Oduar FS=302. 50 Prart-05 201 K J'u_lrL'-.:thI-.* Agrvinhle - Agirecdhle Agrecable
4 [Tuste 1S:3025(Par71 2017 | Agrecable | Agrecable ; Agreesble | Agrecabie
= | Turhidiy IS-30250 Pait- 10 - 1 94 il T3 FTH i 5
& | Total Hordness
i25 CaC0), ) [5: 302 3cPan-21 12009 Hm 268 | MK iy
; Cabciumdas Ca) (530250 Part=dd ) | 99| AR | 4R34 mg'l 74 2
. APHA 1800Mp-B gl
Mapnesiumias M) e Bl 3017 b 36 5B el =. 1 i
B [Chboridetas C1) I15: 30250 Pars-32; 1 988 i i ad 13h0% m'l 1) FOHE)
10 lromius Fei 1530250 Part-55 520013 i1l iL1% il i Wi Relaxarion
" TFtionidetas 1) ::"1’1];:' Sl 041 B84 b | g
12 [Froe Besidial chborime [ 15:3024) Part-26) ] | i, 1 mel | {2 l
I3 [Traal Evissolvod Sobid | 153025 Par-141 1 984 75 i 7 ml | S Tl
|4 [Mhenofic Compound  [15: 3025 (Pars-43): 2027
{as C.HOH} (kEHE] 1) LWl mwl {1,V HED s 0, HEE M
15 | Anknic Detergonts APFHA S5320 R e |
fixs MILAS 23rd Ed - 2017 b T _ e L

Comid, To pepoet WORELIUZ30) Mg | al'i



1 Lihﬂﬂhr'r. 43, Hnln-pllil.. Phase ]
Ph, No.: 9 1-907191 2476, FJHHH

E-mail: ultraresearchiabi gmallcom
Ultra Lab Website: hitpi//www aliralabnoids.com

ot T repory WK | 22022000 (Page 2ol 2)

16 |Sulphast s S0 P 3051 Parr= 24 p 2022 §211 47,5k mg1 el 1] J4HE

|7 |Mitrate (as MO | NP AT INLENL T3 4% 48 N Felusation
Al Bk 2007 |

14 |Adkalmivaes Col'Oop TS5 30250 Parl=27 § 1986 Hin 240 ma'l Tl ik

1 | Mickeling M) IS 3025 (Part-54£2003 | ikl | mgl FE )% S Reilawniion

20 |Couderiin fas Cd) [5-3025(Part-4 131992 | <0l 1N mg'l €00 0 Relaxation

21 |Lewd {2 (53025 Puri-4 Ty 9% F1LIIS riiiNS mul i itk Rehimibin

22 | Totad ChromismiasCri (1530250 Par-52 2021 LY I I LR gl bk Poir Relanniion

23 |Copper (as Luj e L A0 | = mp/l fh.015 K

34 |Todnd Ammaida fFPH-'! -1-5fJ¢.'l1H! Tt LS <[, % 5 Fanr Relwatbon
23pd Edl 3007 gt

25 [Sulphide (g5 H25) 153025 Pan-29): | %46 L5 <{L{F} mgd {05 Mo Bclunation

M o fas A 15: 2 Pari-49): 1944 il il e 3 1%

7 [Manganese g pay [ STAE M 0| B | g fh1 0

28 |Buron fus B 153002 5{ Pare-5 75,2012 ] M| M. | {5 [

A ISedenium | 5e) IS 302 5 Pare- 56 5 20 3 =[141] {3 li m] ] Mo Heloxagion

30 |Arsnis (s A 1025 Part-3 702033 | il <Jpi1l mig/| 0,0 Mo Belaxation

**Ersd 0 Repoan®®
Mg
| Theresalis given shove are rglaeed 10 the seosed sample, by varous purameters, 25 observed o the time of sampling, . The
custmer askod for il above e only.
F This vest repart will ol be sed e any gubbicrislepal purps:
5 The feat-samples-will be disposed off sfier pan wese fresm the dnte of Beoe of 162 repdm, unless unfil |.|1c|.'|ﬁ-:'|J iy i

CLsimEr.
4 The Repan gan mol be used &5 evidencs ind couwm of Baes sathour the wrionen ppproval of ihe | nh':;

For ULTRA TESHING aJ({n_w ARCH LABORATORY

l:‘hechedgj o rﬁuﬂ-.mmd *’-lgnuu':.’.l




HLABORATORY 119

“ - (A 1500 U0 2605, ISy 45T 200K, 15400 14
I.?‘l“| Laboratory; C-d%, Sector-88, Phase-11, N

¥ £ eri el
pbida, £ .

‘E" . Ph.: Mo 100710124768, 9180952231
E-muil; ulirnresearchlahio gmail.com
L{:\b Website: hitpswwwnliralsbnaidecom

Bacteriological Quality of Drinking Waler

Report Code @ W-Hg122022-01 Ies e Diaies 12022022
Isaned T ¢ MR RTAR MINES
PARTSER - EETAK O HAL DHARY
Priject Mame ¢ datana, - 1, Willage - Rarhakorsi, Teksil -Behat, District < Sahamrgur (L. Py
Legse MAnea =160 | o
Sumple Drowm O a7 272032
Samiple Driwn By : LUTRL
Sample Descripdion ¢ Ground Water
Sampling Location W1 (-2
Profest Shie Barthn K oras
Analvsia Durstion Y2022 40 124122022
HRESTTLTS
A per 1% DTSR 20T 2
5, Nao Piarameter Test Mithoal W Units Reguiremenis
W1 W-1
I Eeali f5-1R32 AbEem Abaeny  FUolhdUH Shal| nor be deseceabde i DD mil
apnplc
2 | Total Coliform R T Albsend Abseni I"«"“-'"l‘”’l:“ Shill not be detectabic ol 00 mil
i ] Sarmpke

*FEnd O Kepaon**

hitwes-

| Thie resilis glven abose are relaied o the tesied sampde, for varloos paremesters, as ofsemed of the time of sampling
The cussiomer asked for the nbwwe isats oniy

| This ws reporn will nog be wsed for any pabliclyegal purgs

1 Thi tost samiples wilk be disposed ol aftar twe weeks from the dug of e of st repon, wiles el speaifiod by e
cuslamer,

4 The Keport cun rat be med us evidence s court of Tos witlo the wrinien soproyd of the lnh Y

For LILTRA TESTIRG -&_FII:QEAHI'I LABORATORY

Eﬁﬂy Mu:lr‘rﬁ]y.l.ﬁign

services ab all times.




“ . i [ : -
e LK i
‘l ‘ Laboratory; C43, Secior-88, Phase- 118
A O Ph. No.: +91-9071912476, 93509521
E-mumkl: Ilt.rlrﬁﬂrtillhli'-gmnll.mu

Ultrm Lﬂb Websiie: http:/fwww.aliralibooids.com

TEST REPORT

Surfoce Water sample Analkysis

Hscipline/Group-Chemical Water
Repori Code; WW-DRIZ2Z02Z-400 Fssoe Dhabe; 1271272022
ISSUED TO CAEETAR MINES
FARTNEH -~ IREEF Ak CHA UDHAKY
Project Name ¢ Gatano. -1, Villnge - Barthakorst, Tehsil -Behat, Disuicn - Saharangar (1. P
Leuse Arei <3000 Ha,
Sampbe Drawn On OV I25202.2
Sampie Dinewn By CLITHL
Sampée Description s Surfate Water
Ssampling Location  Sample Collected Yamung River {upstream
Smmpling Procedure 1S IR Pl
Samphe Quantity - 2.0 Litre
Analysas Dhirntion o | 23022 Te | TE2023
RESULTS
Ml Toderamee Limit as per 15:2296
5 Paramete Test Method Resmli Limit
M i LT s A | Class B | Cliss © | Clss D | Clam E
1 |pH 5 MRS Par-1 12022 K - i85 6585 | 6585 | 6505 h 5-K.5
2 |Temperwiurs PS4 30250 Prart-00 ) 1984 | 22 e 5 - . - .
1 [V Turbidity FS 00 S Par- 10 b, 1984 1.3 NTU - - - = =
d  |Comductiviey GB25°C 153025 Pan-1452015 R4 TEL ; - - o0 29
5 | Total Suspended Solid [15: 3025 Par-17 52022 22 miyl . . - - -
& | Total Alkaliniey FS: 3025( Part-23 ), 1986 394 mil
fas Cal 0y ol |
7 |Biological Oxvaen 15302 5 Part-44 3, 1993 mg/l
Dhemmind | Max. H.ii 3 E| : < “
(at 27'C for 3 days)
L Dismlueulu:qmen 15302 5 Pan-38 ), 1989 o mi| P p . F )
|fa:-: O ) M.
9 |Calciumins Ca) IS 302 % Pan-d0) 1991 | 5760 mgl | R0 3 - - -
[} APHA 3500-Mp-B il
i : 2493 . 3 . - : .
Magmesiumins Mg} Vi Ed 0T 13.33
Il [ Chlorideias Ol Max (155005 Pare-32)0 1988 | 111,50 mig/l 250 - - - ]
12 [ lronias FepMax 530250 Part=53 200 3 0,23 il (13 i . - -
L APHA 4500 FiD)) o | mgl - p : -
Fluoridetas Fr,Max 2314 Bd. W17 i3 I3 .3 1.5
f4 |Total Dissolved Solid (155025 Pan-16) 1984 342 mg'l S - | 54402 = 20

Uil T regeadt Lasde WOWOEEZ20233]




gl ULTRA TESTINGS~35EARCH 1.
(1 (A ESO SO0 E 2005, IS0 S5000 =201 8 i E
. Liibwsratary: C41, Sector-88, Phas i

“‘ Ph. Na.: +91-997191 24 TR, 93504522

E-mail: ubtraresesrchlabia gmadl com
Ultra Lab Website: htp:iwww.ultralabnoids com

Contldl 1o fepont Codes WORAIRIZZ2-00

" ;I'n:m‘:&l;anr::l;um B0 5 Par-20 W | 240,00 mg!| el . -
16 |Sulphate (s SO 1 Max IS.JﬂZS!Fm-IM'-ﬁ.:’E 2123 mgl iy - 413 - 7000
§7 |Phosphate (a5 P F5: 3025 Par-1 1 32022 1.1kl i1 3 = - = :
18 [ Sodiurs (as Mag 5302 5 Part-451 1993 | 5675 iz} . . - . -
18 APHA 3300- Mun-H
Muonganese (as Mn | 230 Ed 2017 <f_| m/l 0% . - -
20 | Totsl Chromiundas Crj{ 53025 Pari-32 12021 | <0008 i/l 1% LX) ib 04
2] |fing {as £n) [S:3025( Part-40) 1994 | <0 | imgl 15 : Ia .
22 | Potassium (as K ) [S:A025 Par=d50 1993 | J4.1% g/l . - - =
2 |y . APHA 4500-N013-B _
it (as MO Max diohfforiies 1167 mgd 20 | - 4
24 |Cadmium (as Cd) [5-302 5 Par=-4 1 2 1992 | =il g/l 1.4k 5 i1 = <
25 |Lead ( as Ph) IS 3075 Part-d T 1984 | <001 gt i1 . 0.1
26 Copyper {as Cu ) T T T LT 1 el 118 N Y mig/'l 13 - | L5 - =
27 [Chemical Oxypen |
Pernand {asth | P05 Part-58 |- X006 _ TH K} mg/| - s
28 |Arsenic fas As ) 1S 305 Par-3 702032 | <010 gl 0015 2 0.3 '
Ead OH Repoi™
Remarks:-

Class A-Drinking water without conventional treatment but after disinfection.
Class B-Warer for ourdeor bathing
Class C=Dminking waler with comventionn! iremtment Tallossesd by disinefection
Clnss D=Water for fish culare and wild life propagation
Class E=Waser For imigntion, indiesmial coolmg and contrel wastg dispasal
Mot
T The resalis pren whove nre r=lured s the desied ample. for samas parmeten, gs obeemved ol the time of samplmg.
I'hie customezr wsked lor the shove tzst only.
2 This iest mepaart will misl Be sl Lo ary udbeitslegul putpeise
3 The tes samples will be dispesed off wher tvo weeks Tom (e diste af e of et nepedt, undess unb] apecitivd by the
CLISTMTET,
4  The Repon can not be used pascvidence in p cone of law withoun the wriner approvil of e leh

For ULTRA TESTING .&-RESEARCT L.ﬂ}g%luu CHEY
'R s
I -". ¥ _'

(Authoriesd Shgnatary

S




Z ULTRA TESTING & Ritefa 'H LABORATORY 122

(A DS S 205, ES0Y 4500 200 H, 50 ) - L prtified
| ataratopy: C=43, Sector-8%, Phase-11, Nolda,

Pt Mipz H91-00T 19 24Th, 4350952111

E-miil: whiruresearchiabor gmall.com

I_nh Weleehte: htp Y wwnli ralslsnibd s com

TEST REPORT

Surface Water Sample Analysis

Report Code: WW-08122022-11 [sswe Brate: 120122022
IS5LED T s, STAH MINES
PARTNER - BEFPyR CHALNDHARY
|"m_i¢¢1 bamie Captarin, - ‘\:illng,-: = Tarthakows T'ahail -Hehm, (Hanc -"‘b.n]'u'l,r.tnpurrl' (LN
Lease Area =300 | .
Sampke Dirawn Cin o (T . B
Samipke Drmwn By UTRL
Samphke Description ¢ Surfece Waler
i\'EITIFHI‘lg Laszndiom ?'iar'ui"-lﬁ'f allected Yarmuma Hl:'.l..'rnlup\Tr::allll
Anilysis Duration 08122022 To | 291272022
RESULTS
J Tolerance Limit as per 15:1296
: 3 : |
| Furameier Test Method Kesulis Limkes |E|:EE Al Class B | Class © | Class D | Class E
I |Toral Cokiform I15: 1622 § 810 MIN | 50 Sl Sy - -
- **End OF Repor**
Remarks:-

Class M-Dirinking water without conventionnl restment ol affer disinfection.
Cluss. B=Water for autdoor bathing

Class C-Drrinking waler with conventlonnl treptment followed by disinefection
Class [-Water for fish culture and wild life propagation

Class E-Water for wrigation, indusirial cooling and contrel wasts disposal

Wi -
T Theresals given above ure rolued 30 1he tested sumple, foe vifmis pommeren, us observed o the ame of sanpsing.
I'he cusicmer asked for the abave gesge only

2 This tesi report will not be used For gry publicis/legal purposec
3 The test samnplen will be disposod off aiter bwis weeks o the doge of fssue of tea report, unbeo il spocifiod By ihe
CLISHMTIET ”
4 TheRepor can nol be used an evidende o cowt of lww s the semen approval of the lub, i
Lo For UL TRA TESTING £ RESEARCH Lr}ﬂ{,}ﬂﬁ"l'l Y
Ch 4 i Auihorized Simll)}{}"

—
T

Assuring you o vervices at all times.



ULTRA TESTIN

Labaratory: {43, Eactm-ﬂ.l"hu:- . :
Ph. Ma.: +W1-99719] 2476, 935095223

]
A

Ultra Lab Wehsite: hitp://'www,altralabaoida.com

TEST REPORT

Burface Water Sample Analysis
DisciplimeCrroup-Chemical Water

Report Code: YWW-081224022.02 Issae Dwter 12712/2022
IS5LEDR TO C WIS, STAR MINES
FARTSER - DEEPAK 1AL THLARY
Project Mame Charane -, YWillage - Borthakors, Tebsil <Dehad, District - Seharanpor (L, P
Leme Aren-36.00 Ha
Sample Dirawn On L TR0
Samiphe Drawn By LUTRL
Samiple Description ¢ Rurface Waer
Sampling Location » Sample Collected Y amuna Kiver { Downgrean
Rampling Proceduire I8 302 5(Part-i11
Sample Cruantity 2.0 Litre
Armlysis Durntion OB RS To 125022022
RESULTS
| Tolernnce Limit ns per 15:2196
5. Parameter Test Methid Resalis | Uniis i
Chiss A | Claxs B | Class © | Class | Class E
1 [pH [5: 302 5 Part- | 132022 7.6% . 6585 | 6,585 | 6585 | 6585 | 64EBE
2 |Temperature [S2302 5¢ Pari-0% | Jhlﬂ-il 3.4 s . - . = =
1 [Turbidiy IS-3024(Pan- 101 19%d 122 | MNIU = . = : :
4 |Conductivity REZS™C |IS:3025(Parr- 1412008 BO6 e, . . - [ {H¥} 250
§ [Total Suspended Solid {15:3025(Pori-1 72023 37 mg/1 . . - - -
& | Total Alkalinity [5:3025Pari-2 30, | 984 5 mg/l
{15 CaC 0.} 2 ) ' ' ) .
7 |Biological Crxygen 15 3025 Pars=a4 ) 1993 mf
Demand (Max. | £.4 3 3 % N
(e 27'C for 3 days]
B [[Mssolved Oxypen 15: 3025 Part- 28 19449 : | gl i
(as 0] Min. 5 g - ! : :
9 |Calciumios Caj D3 30257 Part=t0 p 19910 6l.80 e | & - - - | -
1 . APHA 3500-Mp-B | _ | |
Mdgnesiamdas M) Yrd Fd 2017 2430 L - . - =
11 [Chloridefas CljMax  [I5:3025(Part-321 1988 12524 (JI 0 ) - - . i
12 |Ieon{an Fe)Mix IS5:3025(Fart-331200% .33 g/l 03 | - il - =
13 APHA 4300 Fild) gl | '
] fh. £ % ; . -
Flunridedas FpMis 23rd Ed. 00117 | bk | 2 % 1.5 .-
Total Dissolved Salid [1S:3025Pari-16), %64 582 400 .| 1500 . 2000 |

Unmid oropon Code: WW AR E22033:03



i
o

Ultra Lﬂb Website: hitpliwww.aliralabnoidas.com

ULTRA TESTING SSRES

A DSOHSO0E:20ES, IS0 S50 : 20 1HY !

. Laboratory: T43, Sector-88, Phase-
Ph. Mo =91-99719] 34 Th, 935(452
E-muil: ultraresearchla b gmall com

Lomtd, Vo repor Code. WW-GE 122213

? ::;_Lﬁf;:w“ S 3025 Para2 1 200 2573 01 e i . =
| 16 |Sulphate (s S0 iMax | 153028 Part- 2412078 2696 mg/! A1) = A 1000
17 |Phosphate (as P) 5: 3025 Par-3 | 1202 10.9% mg/l - - - . -
18 |Sodium (e Ma) 1S:3025(Pare45): 1991 62,62 mg'l = ; . = :
19 APHA 3500- Mn-B ;
Mangancse (s Ma) oo E42017 el 2 | B ] ) ) )
20 | Total Chromiun(as Cr) | 153029 Par-32 22021 <005 il i {5 0,05 01,015 - -
21 | Zinc {os A F3025( Part<49 1994 0,13 il 15 - 15 - -
22 |Potassium fas K 53025 Part=4 51993 1565 1 £ : 2 . 4
23 [y APHA 4500-N03-B R -
Mitrase (& NOkpMax it i 14,18 ma ] g H . 1]
24 |Codmium (as Cd) |S-302 5 Part-4 1 1993 <) mg 1,1 - 1] -
25 |Lead { us Ph) 1S3025(Pan<470 1994 «<0.0] mg} il . 0.1
26 |Copper (s Cup 1S: 3025 Parn-42 2004  <03,00 mg'| 1.3 . .5 r
27 |Chemical Oxyeen !
Dienaind (8304) I5-3025¢Part- S8 2006 32.00 g/l . . - -
28 | Arsenic fos As ) IS 3025(Pan=-37p 2028 w0 | 0.0 02 0z -
** L Of Repor*®
Remarks:-
Class A-Drinking water witheit conventiomal trentment but after disinfection,
Class B-Waler for outdoor bathing

Clmss C-Dninking waser with conventional mreammend follewsd by disinefection
Cless Eh-Water for fish cubtuee and wild 1ite algeie T

Clasa E-Water for irrigation, mdustnal couling and comrol wisie disposal
M-

I

2
1

The resulis Hiwen wheve arg relared 1o e seated wannle, Tor wefisis ransneierk, s ohueryed al ihe time of sompling
Ihe cusbamer aakoed for the aboyse tevis mals,

Thils test repor will ot be weed e any pubficiy Fepel purpss

The 1est samples will be diposed ol mlier fao wesks frmm the i of issiee of tesl repor, unleds il specified by

the cusimmsT
The Resport can mod b used a5 evidkencs oo conet of By without ihe writien opproval ol the b,

For UL TRA TESTING & RESEARCH M&JM’TCIF.'!'

«bﬁ! /

[ Authorizad Sipnaiony )




4 ULTRA TESTING & CH LABORATORY

‘ " PR SE) 90002005, IO SR 200R, I 14 - ertified)

El“" Labsiratory: C-43%, Scctor-48, Phase-11, Soida, T8
s ‘ Ph.: Mo HIL-00TI01 2476, 135094223
- E-mail: ulirarcsearchlahiagmall.com

Lﬂt} Website: hitpisww uliralubooide, com
TEST REPORT
Surface Wat.i:;'_.;ﬁnmplr Analysis
Report Code: WW0R122022-032 Issme Deated 1271272022
FSSUED TO C WIS STAR MINES
FARTNER - DEEPAK G 1AL DHARY
Project Mame Giabaner. -1 Villsge - Harihakorsis Tebsil -Behat, District - Sabamngr (U B, )
| Mo - 56000 Ho

Sampie Brawn Cn FOTIILNIT

samphe Dirawn By UTRL

Samiple Description Surfnce Wale

Sampling Locatkon Sample Collected Yamuna River {Downstrenm )

Analysis Duration 08122022 To 121122032

RESULTS
i 5 Tolerance Limdt ns per 15:33%0
i uwrameier Tesi Maothiod Resulk L mily T
' csults | VB | s A | Class B | Class €| Class D | Class B
I |Total Colifarm I5: e [ 58=00" MPRANOm| 50 500 LT - -
**Enal £3F Byt
Remarks:-

Class A=Dimiking water withowt conventionnl wreatmant but after dismicction
Clasy B-Water for outdoor huthing.
Chass C-Dirinking water with conventsonal treatmend follpwed by disinefection.

Class =Water for fish culrure and wild life propagation
Chasy E-Water for imigation, industrial cunling and control wiste disposal
] (e
| The resilis glven sbove anerelated o the sested sample, for sprious pasemeiers. o8 olserved o tbe time of sumpling

The cimtomer aaked for the aboy e tess only,

2 This test report will nof b usesd for any pubbicisbegal purpose.

Vo The test samples wiil be disposed off aller pwo wesks from the dite of e of tes1 repor, uiiless until specified by
the custismer. .

4 The Heport casi o be uied oy evidence ina coun of lew aiihos) ihe writem apprpeal| Of the lal,

For ULTRA TESTING & RESEARCH | :‘{ﬂpﬂh'r{ﬂt?

e _#

&
Chee n:gz-r (Autharided Signatdry)

.ﬂhﬁuring‘mﬁ i services ol all tlmes
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ANNEXURE - 08

CER ACTIVITY RECORDS



~KAMBOJ ENTERPRISES

Opp. GEKVA Vidyut House, Near SUZUKI Bike Agency, Sudarshan Nagar, Link Road, SAHARANPUR -247001 (UP-W)

Godown Address: 3/5947, lanakpurl Colomy, Bajora Road, SAHARANPUR [LUP-W)
Tel: 01322715555, DRITA9ARS5S, AUTALAER1S, 83043123

'ifi":ﬂﬁ% AKAT aoviysEimivon Lvmore roneefi

'KAMBOJ ENTERPRISES inloo i, Galed

OFFFES KVA BLILIGHAR, MEAR BUZUKI IIKE AGENCY | KEMBOSIZ1-22 | 24-Dot-2021
SLADARSHAN MNAGRAR, LMK ROAD, SAHARAMNPLIR ﬁ]{'-?fh &
SETIRAUIM: RADPRENE2ATZ0

Spatw Mama © Uker Pradesh, Code ;09

| -Madl © kamboanlerprises 1 Epmal som | Supplinr's Ref. Ghar Raferanca(s)

PRIMARY SCHHOL Despech Document Ho. Balivery iots Data
BARTHA KORSI DISTT. SRE i ey
Siate Namea : Utar Pradesh, Code ; 0 Daspatched fiough " Destrmbon

L |

Buryer (¥ olher ran consignae]

STAR MINES

C-3, HAKIKAT MAGAR, NEAR OLD SALES TAX OFFICE
PHA 941 2230502, B834TO0A92, 9520088560
GSTIMLIN : MBADGFS9163K1TS

| Stabe Mame : Uttar Pradesh, Coda ; 08
Descripon of Goods HENMEAC | Cuanity Feaba poir | Do, W Arnout |

£ ul

1 |WATER COOLER BIRLA AIRCON 80L PSS 8418 1 PCE| 24.786.13|PC3 24.7TBB.13
#RAGDOTTI-YI

T YEAR WARRANTY

£ |WATER FILTER BIRLA AIRGON 100 LPH (BLUE) | 8421 1PCE| 529681 FCB B x5E 51
SETAENTCAROM FLTEN £ MONTYE MBRMEY

OUTPUT CGST 2. T0T.82
OUTPUT SG8T 2,707.82

BUBLIECT TO SAHARANPUR JURISDICTION
This is & Compuier Gaseraied Invoics



' KAMBOJ ENTERPRISES

Opp. 66KVA Vidyut House, Near SUZUKI Blke Agency, Sudarshan Nagar, Link Road, SAHARANPUR -247001 (UP-W)

Godown Address: 35947, lanakpuri Colany, Bajoria Aoad, SAHARANPUR (UP-W)
Tol: 0232-2715565, 0837803655, 999TE16815, 9837043123

MICROTEM @'

Blaplub Caa

-

SEAVORoN AKAL  aviMNiRRisTOR

' KAMBOJ ENTERPRISES

|GEE s KYA BLULIGHAR, HEAR SUZUK] BIKE AGENCY
SUDARSHARN MASAR, LMK ROAD, SaHARAMNFUR
GETIMNAUIMN: CRADPEK 10824120

Timie Mames - Uttar Proadosh, Code ;00

E-Mall - kambojanterprises]@omallcom

Consignes

PRIMARY SCHOOL

ASLAMPUR BARTHA, DISTT.SRE

Gitate Mama ¢ Utar Pradesh, Code @ 0D

STAR MINES

C-8, HAKIKAT NAGAR, NEAR OLD SALES TAX OFFICE
SaFHARANPUR

Pr# 8412230502, $534 700402, 5368868656
GETIMLIM - EADEFE9153K1Z3

State Mame 1 LUitar Pradesh, Coda : (6

exipe  (0wscoi

E—y ==
KEM8OTI21-22
Drefvary Mot

LM FoR RESBIENAESY
Dated

| 24-Ooct-2021

Supphars Hef.

Oither Fetarenoe(s)

Despatcn Document Mo,

Delivery Mote Date

) "~ Descripton of Goods |

HEMIEAL | Quanily | Haie

3
E

hla.

1 |WATER GOOLER BIRLA AIRCON BOL FS5
#EAGD-OTTO-Ya1

1 YEAR WARRANTY

7 |WATER FILTER BIRLA AIRCON 100 LPH (BLUE)

OUTPUT CGST
OUTPUT SGST |

e

BA1E 4 PCE| 2478813 PCS 24, TBE.13

8431 1pPCs| 520861 | PCE 5,286.81

SUEJECT TO SAHARANPUR JURESDICTION
This i & Compuier Ganemsbed Involcn
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weifer fan S @ 6 o wer A T T @ aeda fee fren weregy wateen
T WA A 5T weld @ squem 4 @vhe e Reifefd sk o o T e 9
) 01 geel vodorny we qEn fafdem afed @ on gqfey s oftow Esw aeie s 202223 4 s0aa
fa=ter 07102022 BT e vl Rftereat (aefis ween $w wveEn s, WEE &98
Ud FOOEEE) & ggde By 8 godiormo WA @ e # faed 6 o fofeemedt @
W UTH FE FEA AT WEE UE o Al @ fw odorEn AYE 9 Bre wel @ oA P

A
Fowiodfio
iftres Bey (erde, e, did wen grdaw, o g, siedin dgYeE, ver Y2 0 A

e

OE ot B R

:
1

11, & afefe= anfe)

Fefl Siwe ST 10,00,000 7 — (B0 10 R #H) Ho WR AESE, AW A0 B aEe
*E-‘Em!ﬁqgﬁ!mﬂwsﬁﬂw#arﬁﬁmﬂﬂzﬁﬁmw.mmmmmﬁﬁﬁw
25 /@O0 / 2021—22 FEATE 13102022 F arparet 4 W0 10,00,000 /4% w0 oooqes FEETE 0.
102022 (Teodtorwodt dm) w3 & A wo o wiw fe man) o Bew godormo W qEm
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® 9359723420

S Mumﬂla‘-&[‘b-.

A-11, F-6, Barumal Cloth Market, Raiwala, Saharanpur-247001 (U.P.)

involce No. - B_Bd Invoice Date }'_ B

rsarw 09AIDPSEBZER1ZA EuLL F SUPPLY % 9319480343
ETATE CODE : 09 0
|

< F
GSTINIAaghar: \_@ 9 .I:}LD SlE1ST9l ) ’5 31k1T _ZB
SN o e Stale Code:
o DESCRIPTION HOR 1" oy | mawe [ ANOUNTT

350 fea [l 7| 33%507 oc

//

COMPOSITION TAXABLE PERSON NOT
ELIGIBLE TO COLLECT TAX ON SUPPLY

TOTAL|3 3 XS0 —55
: T nd Conditions :
1 ETG..E_ anbade For Sunil C House

<. All disputes are Subject to Saharanpur Junisdiction,
3. Goods once sold will not be taken back.

Authorised Signatory




m-"l'-"

ry v T wi¥ R ¥ W

o

GSTIN: 09AIDPSEB26R1ZA  BILL UPPLY 9319480343
STATE CODE : 08 SILLAP =Y . 935973429

Sunil Cloth House

A-11, F-6, Barumal Cloth Market, Raiwala, Saharanpur-247001 (U.P.)

-—

invoice No. : 18 3 invoiceDate: | B— /—23 |
e STAR IVINES. e
waaress: VIC045e . Banthe KORS. TEHS f{—:...B,EfH. zf‘g ...............
GsTiNiAagnar: | O |9 ADISIFIS [9]) 15713 [ K]7 f'{_,ﬁj
SRl e R R S B T T g L U
E‘_ DESCRIPTION g:d*: aty. -nm - AMOUNT :
35y [rece  (ALpec ?Z:, 3L50po
COMPOSITION TAXABLE PERSON NOT
Jmmmcmenmmsm-r TOTAL -33;!%,_ d
£ TUI S N For Sunil Cloth ouse
2. Al disputes 2re Subject to Saharanpur Jurisdiclion, QA// |
3. Goods once sold will not be taken back.
| uthorised Signatory
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ANNEXURE -09

Replenishment Data
and
DSR Details,

District Saharanpur
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As per MoEF&CC Notification No. 5.0. 141(E) Dated 15-Jan-2016, 5.0. 3611
([ E) dated 25-July-2018, Sustainable Sand Mining Management Guidelines
2016 and Enforcement & Monitoring Guidelines for Sand Mining -2020.

amﬁamﬁaﬂmﬂﬂﬁaﬁﬂ“ﬁ fearg o \ve, SerTdy i P e, Teeg
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Contents of Report

Introduction

Overview of Mining Activity in the District

List of Mining Leases in the District with location,

area and period of validity

Details of Royalty or Revenue received in last

three years

Detail of Production of Sand or Bajri or minor

mineral in last three years

Process of Deposition of Sediments in the rivers
of the District

General Profile of the District

Utilization Pattern in the district: Forest,
Agriculture, Horticulture, Mining etc.

9,

Physiography of the District

10. Rainfall: month-wise

11. Geology and Mineral Wealth.

District Survey Keporl - Sabaranpur (River Bed Mining)
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12. (a) District wise detail of river or stream and

other sand source;

(b) District wise availability of sand or gravel
or aggregate resources;

(c) District wise detail of existing mining
leases of sand and aggregates.

. Drainage system with description of main rivers

Salient Features of Important Rivers and Streams

14, Mineral Potential

15. Annual Deposition

District Survey Keporl - Sabaranpur (River Bed Mining)
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1. Introduction

On January 15th 2016, Ministry of Environment, Forest
and Climate Change, Government of India issued a
notification and in which Para 7(iii) (a) and Annexure X
purpose and structure of District Survey Report has been
discussed. District Survey report (DSR) will be prepared
in every district for each minor mineral. The District
Survey Report will guide systematic and scientific

utilization of natural resources, so that present and

future generation may be benefitted at large. The

purpaose of District Survey report (DSR) “lIdentification of
areas of aggradations or deposition where mining can be
allowed; and identification of areas of erosion and
proximity to infrastructural structures and installations
where mining should be prohibited and calculation of
annual rate of replenishment and allowing time for
replenishment after mining in that area”. The District

Survey report (DSR) will contain mainly data published

District Survey Keporl - Sabaranpur (River Bed Mining)
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and endorsed by various departments and websites
about Geology of the area, Mineral wealth details of
rivers, Details of Lease and Mining activity in the District
along with Sand mining and revenue of minerals. This
report also contains details of Forest, Rivers, Soil,
Agriculture, Road, Transportation and climate etc.

Further MoEF&CC has issued two Guidelines Sustainable
Sand Mining Management Guidelines 2016 and
Enforcement & Monitoring Guidelines for Sand Mining -
2020 and puided that "Enforcement & Monitoring
Guidelines for Sand Mining” (EMGSM-2020) and SSMG-
2016 shall be read and implemented in sync with each
other. In case, any ambiguity or variation between the

provision of both these document arises, the provision

made in "Enforcement & Monitoring Guidelines for Sand

Mining-2020 “shall prevail.

Further the Hon'ble National Green Tribunal Principal
Bench vide its order dated 30.05.2022 in 0.A. No.
403/2022 (1.A. No. 133/2022) has directed District

District Survey Keporl - Sabaranpur (River Bed Mining)
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Administration to complete replenishment study and
update D.S.R.

District Survey Keporl - Sabaranpur (River Bed Mining)
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2. Overvi f Mining Activity in the Distri

The Himalayas is the younger most mountain system of
the world
which can
be divided
into the
greater

Himalayas, g
the lesser i o e 30
Himalayas P W Ui Bioa Sy
and the A
outer
Himalayas
depending
on the average elevations (Burrard & Hayden, 1907;
Wadia, 1944).

Siwaliks in MNorth-YWest India

The outer Himalayas or the southernmost foothills of the
Himalayas, ranging from elevations of 600-1200 m are
also referred as the _Siwaliks' (Bose, 1972; Burrard &
Hayden, 1907; Wadia, 1944).

These hills are distributed parallel to the Himalayan hills
from the Brahmaputra valley to the Potwar Plateau of

Pakistan (Krishnan, 1943) and cover the Indian states

[istrict survey Report - Sabaranpur (River Bed Mining)
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of Jammu and Kashmir, Punjab, Himachal Pradesh,
Haryana, Uttarakhand, Uttar Pradesh and Assam
(Yadav, Panwar, Arya, & Mishra, 2015).

Total of 22 leases have been identified in the District out
of which 16 are located on the bank of Yamuna River
which is a perennial river and has source of origin from
catchment area of Shivaliks. The region has limited
potential except river bed materials as Sand / Bajri /
Boulders are only main exposed minerals.

Mineral potential has been observed in six rivers namely
Yamuna , Badkala Ra, Badshahibagh Rao, Gaisara Rao,
Kaluwala and Khairawali Ra.

Depending on the market availability the minor mineral

mainly R.B.M. is sourced by local crushers and screening
plants and supplied to local and nearby markets.

[istrict survey Report - Sabaranpur (River Bed Mining)
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£, Details of R It R ived in last ti
Years,

R.B.M. is a naturally occurring minor mineral in the
district and has potential for serving the requirement of
raw material for Government development projects,
commercial and real estate as well as for individual
needs and provides large scape direct and indirect
employments.

Time to time identification of mineral exposure areas is
required to control illegal mining and its safe extraction
/ removal is required to maintain the natural channel of

rivers. Further the activity provides Royalty / Revenue to
State Government.

Minerals- Minor mineral Sand, Bajri & Boulder in mixed
state [also known is River Bed Material - R.B.M.) and
some sand deposit areas are available in various river
beds in district Saharanpur. The details of such areas has
been provided in Chapter-2.

Mineral Based industries.
(i} Stone Crushers

(ij) Screening Plants

District Survey Keporl - Sabaranpur (River Bed Mining)
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Detilsof Rovalivorh AT T

Financial Year Revenue (In Laks)
2019-2020 3611.00
2020-2021 - 7488.00
2021-2022 - 6322.00

[istrict survey Report - Sabaranpur (River Bed Mining)
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5. Detail of Production of Sand or Bajri or minor mineral
in last three years

2019-2020 1,99,136
2020-2021 5,17,270
2021-2022 7,17,625

 Sand, Bajri & Boulder in mixed state (also known is
River Bed Material - R.B.M.)

2019-2020 2,46,950
2020-2021 4,94,796
2021-2022 9,07,789

District Survey Keport - Saharanpur (River Bed Mining)
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6. Process of Deposition of Sediments in the rivers of the
District

The sediment of a river is commonly considered to be
aesthetically displeasing and environmentally
degrading. Conversely, part of the sediment (sand and
gravel) may represent a natural resource for use by

society. The potential | I

-

usefulness of the

_ Dupsohewmd and sespanced lonad

sediment is enhanced

when it is composed ¥ " Eanfaee 0 Sieg e s

r S A R A Bt L e
"?c:'\;l "_.-’:-H-"'T ..'_\H‘:-: B e O O —na

of particle sizes found |“ :

[ e e X
4 e e e 3 g

=T -
Saltation - Trachian

in deposits on the
river-bed that would be replenished by newly
transported sediment after mining. As such, river
deposits become renewable resources, periodically
replaced by sediment transport in the river.

¢ Bed-load Material: The mixture of sediment that
composes a streambed. Bed material is stationary;,
but particle size is important to sediment
transport because as energy level of a stream
increases, some bed- material particles are
mobilized and become part of the bed-load or

District Survey Keporl - Sabaranpur (River Bed Mining)
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suspended load.

Bed-load discharge: A measure of the gquantity
(weight) of bed-load per unit time also referred
to as bed-load- transport rate.

Bed Material: The mixture of sediment that
composes a streambed. Bed material is stationary,
but particle size is important to sediment
transport because as energy level of a stream
increases, some bed-material particles are
mobilized and become part of the bed -load or

suspended load. In this report, composition of bed

material is defined by particle -size distribution.
Suspended Sediment Material: Usually small
particles, suspended by turbulence of the flow or
existing as colloids, and transported at about the
same downstream velocity as the flowing water.
Suspended sediment is distributed at all depths in
flowing water.

Suspended-sediment load: A general term
referring to the quantity (weight) of suspended
sediment in transport.

Suspended-sediment discharge: A computed value
of the quantity (weight) of suspended sediment
per unit time, also referred to as suspended-

District Survey Keporl - Sabaranpur (River Bed Mining)
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sediment transport rate.

* Total sediment load: The sum of bed load and
suspended sediment load.

* Total sediment discharge: The sum of bed load
discharge and suspended-sediment discharge.

District Saharanpur can be divided into three
physiographic divisions, the structural hills, the upper
physiographic divisions, the structural hills, the upper
piedmont plains or the Bhabar, and the Terai or the

lower piedmont plains.

The entire

northern
part of the
district is

formed

structural

hills named Siwaliks. In this area the relief is high with
steep and sharp hill slopes. The rugged topography of

the area affords well for high run off. In the area the

District Survey Keporl - Sabaranpur (River Bed Mining)
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upper and middle Siwaliks are encountered but the
lower Siwaliks are missing. Lithologically the Siwaliks
here are composed of sand stones, conglomerates, sand,
clays and silts. There are several major and minor
faults.

T

The second units lying just below the foothills of
Siwalik locally called as Bhabhar, is characterized by
boulders, pebbles, cobbles etc. with relatively dry
terrains fringing. The Siwalik foot hills with gradient
around 5 m/km. which is much higher than the
southern plains.

Geologically the term Bhabhar is used to deposits

formed along the foothill zone by coalescence of series

of alluvial and talus cones, composed of heterogeneous

materials ranging in texture from boulder, gravel to

sand and silt. These Bhabhars in Saharanpur district

are known as ‘Dhar’ covering mostly the ‘Muzaffarabad’
and ‘SadauliQuadim’ blocks.

District Survey Keporl - Sabaranpur (River Bed Mining)
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Just south of Bhabar zone lies the "Tarai’ or the plains of
piedmont plain. The plains sloping gradually by
southward have around 1.5m/km. gradient.
Lithologically, the area is characterized by coarse sand
& gravel.

These plains are further divided into lower piedmont
plains the older alluvial plains and the younger alluvial
plains. The lower piedmont plains show flat to
undulating plains with gradient towards southwest.
The older alluvial plains also show flat to undulating
topography characterized by sediments brought by

rivers Yamuna and Ganga.

The younger alluvial plains lie along river Yamuna

exhibiting gently sloping and slightly undulating

terrains. It comprises yvounger unconsolidated alluvial
material of varying lithology consisting of fluvial land
formed as paleo-channels, meanness scar and point

bars. The younger alluvial plains also consist of sand

District Survey Keporl - Sabaranpur (River Bed Mining)
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bars flood plains and ravines along river Yamuna.

(source - CGWE NK, Lucknow Report on Aquifer Mopping & Management
of Ground Water Resources, Saharanpur , Uttar Pradesh; |.P Gautam
Scientist D)
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7. General Profile of the District

District Saharanpur is north-western part of Uttar
Pradesh, lying between 29034’ and 30024’ N latitude
and 77007" and 77058" E longitude falling within the
survey of India toposheet nos. 53F and 53G. River
Yamuna marks the western boundary of the district
separating U.P, from adjoining state of Haryana. The
extreme north-western part like beak structure touches

with Sirmaur district of Himanchal Pradesh. In north lies

Dehradun (Uttarakhand) and in the east it faces

Haridwar district also being the part of Uttarakhand
State. Muzaffar Nagar and Shamli districts marks
southern boundary.

Salient Features of the District -

Total Population (2011)  34,64,228

Tehsils 5 Tehsils

(Behat, Saharanpur,
Nakud, Rampur Maniharan
& Deo Band.)

District Survey Keporl - Sabaranpur (River Bed Mining)
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11 Blocks

(Sadauli gadeem,
Muzaffarabad, Puwarika,
Ballia Kheri, Deoband,
Sarsawan, Nagal, Nanuta,
Nakud, Gangoh & Rampur

Maniharan.

Panchayat
Revenue Villages
(201-2011)

Saharanpur is primarily and agricultural district.

Roughly 70% of the land is under agricultural use still the

region is of little importance from the point of view of

pastures. Agriculture plays an important role in the
economy of the district. One significant feature is that
even though the agricultural land for food crops has
reduced in recent years the food production has

increased considerably. The significance of commercial
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crops have increased manifold as a consequence of

sugarcane production.

The important food crops of the region are Wheat, Rice,
Maize, Jawar, Bajara, sugarcane; oilseeds, cotton and jute
are the main commercial crops

[istrict survey Report - Sabaranpur (River Bed Mining)
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Location Map of District Saharanpur, Uttar Pradesh
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9, Physiography of the District

Saharanpur forms the most northerly position of the Doab land
which stretches between the holy rivers of the Ganges and the
Yamuna, The Shivalik hills rise above it on the northern frontier.

The portion of Doab in which Saharanpur is situated was
probably one of the first region of upper India occupied by the
Aryans colonisers as they spread eastward from the Punjab.

Saharanpur district attained the status as Saharanpur division
in 1997 of Uttar Pardesh. As regards its physical features the

north and the north east of the district is surrounded by Shivalik
hills and separates it from the Dehradun district in the recently

created state of Uttranchal.

The river Yamuna forms its boundary in the west which
separates it from Karnal and Yamunanagar districts of Haryana.
In the East lies the district of Haridwar which was the part of
district Saharanpur before 1989 and in the south lies the district
Muzafarnagar.

At the time of the British Rule District Muzafarnagar was also a
part of district Saharanpur. The district is in a rectangular shape
and it lies between 29 degrees 34 minutes 45 seconds and 30
degrees 21 minutes 30 seconds north lattitude and 77 degrees 9
minutes and 78 degrees 14 minutes 45 seconds east longitude.
Its total area is 3860 square Kilometers.

[istrict survey Report - Sabaranpur (River Bed Mining)
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The district presents many varieties of features and differs in
general appearance than any other portion of the Doab and
Gangetic plain as a whole. It is true that most of the area belongs
to the upland Bangar which strethches in a continuous line up to
Allahabad i.e. Junction of the two great rivers and on the either
Side is the broad and low lying valley full of swamps and back
waters with wide open grass plains and Tamarisk jungle but in
the north, There are the steep hills of Shivalik chain which
appear in a far more marked form in Saharanpur than any other
district of Uttar Pardesh while below the hills are to be seen in a
modified form the prevailing characteristics of the Bhabar and
Tarai region.

The main characteristics of the district can be divided into four
parts.

1. Shivalik Hill Tract

2. The Bhabar Land

3. Bangar Land

4. Khadar Land (Yamuna, Hindon)

Yamuna is the important river of the district. Apart from this
Solani, Hindon, Ratmau, Nagdev have also played an important
role in the physical reconstruction of the district. All the rivers
of the district submerge either in Yamuna or in the Ganges.

[istrict survey Report - Sabaranpur (River Bed Mining)
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10. Rainfall: Month Wise

The average annual rainfall (Year 1951-2000) in the
district is 963.9 mm. About 80% of rainfall takes
places from June to September. During monsoon
surplus wateris
available  for
deep

percolation to
ground water.
The climate is
sub humid and
it is
characterized
by general
dryness except in the brief period during the monsoon
season. Summer is hot and winter is pleasant cold
season. There is a meteorological observatory at
Meerut, which may be taken as representative of
meteorological condition. May is the hottest month.
The mean daily maximum temperature is about 400C,
mean daily minimum temperature is about 240C and
maximum temperature some time rises to 440C. With
the onset of southern monsoon by the end of June,
there is appreciable drop in temperature. January is
the coldest month with mean daily temperature at
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about 200C and mean daily minimum at 70C. The air is
dry during the major parts of the year. In south-west
monsoon season, the air is very humid and April and
May are usually driest months. The mean monthly
relative humidity is 67%. The mean wind velocity is
6.70 Km/h. The potential evapo- transpiration is

1545.90 mm.

Rainfall Data (mm) of Saharanpur District, U.P. (2009-2018)

#5

Summary of Rainfall Data:-

~ Year J Duration

|Average Annual Rainfall (mm)

(Year 1951-2000) - 50 years 963.90

(Year 2009-2018) - 10 years B77.62

(Year (2020)

973.10

(Sourrce CHWE - Ground Water Vear Book, Uitar Prodesh 2020-2021 released on December -

2021 and its past editions}
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11. Geology and Mineral Wealth

Geologically, the area consists of sandstone, claystone
and conglomerate of Siwalik Group of Pliocene to
Early Pleistocene in age and unconsolidated sand,
silt and clay represented by Older and Newer

Alluvium of Middle Pleistocene to Holocene in age.

Siwalik Group in this area is divisible into two
formations i.e. Middle Siwalik consisting mainly of
sandstone and Upper Siwalik consisting of
conglomerate. The rocks of the Siwalik Group are
folded and faulted and override the Alluvium along
the Foot Hill Thrust (concealed). The Siwalik rocks
have been recorded up to a depth 4170m. The
Alluvium may be differentiated into Older Alluvium,
consisting -of oxidized (brown, yellow and khaki
color) sediments, and Newer Alluvium comprising
unoxidised (grey and khaki color) sediments. In
Saharanpur district Varanasi Alluvium ofPleistocene

age represents Older Alluvium. The Varanasi
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Alluvium contains polycyclic sequence of micaceous
sand, silt, and clay with occasional kankar layers. The
Newer Alluvium of Holocene age is divisible into Fan
Alluvium, Terrace Alluvium and Channel Alluvium.
Fan Alluvium overlies the Varanasi Alluvium and
comprises gravel beds and coarse sand with minor silt
and clay. Sequence of gravel, sand and silt occupying
Terrace along Ganga and Yamuna rivers, comprises
constitute Channel Alluvium. Loose gravel, sand of
point- and-channel-bars and sand-silt offlood plain,

of rivers , constitute Channel Alluvium.

Geomorphologically, the terrain of Saharanpur lying
between Ganga and Yamuna rivers is differentiated
into Low Structural Hills, to the north, and Ganga plain,
to the south. Low Structural Hills (sub-Himalaya),
constituting a narrow zone with elevations of 500m to
1000m above mean sea level trend NW -SE, has high
drainage density and ruggedness index. The Ganga

plain lying to the south contains Upland and Lowland.

The Upland with elevations of 200m to 500m above

District Survey Keporl - Sabaranpur (River Bed Mining)
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mean sea level slopes southward, occupies
interfluves and is divisible into Varanasi Plain and
Alluvial Fan. Alluvial Fan can be distinguished into a
northern rugged, gravelly ground with straight
incised streams, commonly known as Bhabhar, anda
southern undulating, silty ground with shallow
sluggish streams, generally known as Tarai. The Tarai
merges with Varanasi Plain.

The ground of Varanasi Plain is silty to sandy with
relict fluvial features. The Lowland, separated from
Upland by 5 to 25 m bluffs, contains one to two levels
of Terrace Plain and Channel Plain. Riverbed and its

flood plain make Channel Plain.

In Saharanpur resources of land and water are in
Ganga and Yamuna drainage basins. Ganga and

Yamuna originate from Himalaya and are gravelly to

sandy, braided, snow fed and perennial rivers. Spring

and groundwater fed streams/rivers originating
from foothills are Solani, Hindon, Sahansra Rao,
Ratmau Rao, Budhi, Yamuna, Kali and Krishnai.

[istrict survey Report - Sabaranpur (River Bed Mining)
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Surface water -streams, Tals and canals (Ganga and
Yamuna channel systems)- and groundwater found
in sand layers (aquifers) sustain domestic and
irrigation needs. Groundwater occurs in a four-tier
aquifer system under water table and confined

conditions.
Aggregate /construction material is excavated from

Channel Alluvium, Fan Alluvium deposit and upper

Siwaliks. River water of major rivers is tamed and

utilized for human sustenance.

Alluvium, Alluvial Fan and sub-Himalaya belt of soft

to moderately hard sedimentaries constitute

geotechnical provinces of Saharanpur. Bhabhar part

of the Fan is not suitable for settlement. Landslides in
hills, gully erosion in Bhabhar, bank erosion by Ganga
and Yamuna in Floods affecting terraces are hazards

of Saharanpur district.
DISTRICT RESOURCE MAP - GEOLOGY AND MINERALS
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(SOURCE G.5.1.)
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(a) District wise detail of river or stream and

other sand source;

(b) District wise availability of sand or gravel
or aggregate resources;

(c) District wise detail of existing mining
leases of sand and aggregates.

13.

Drainage system with description of main rivers

Salient Features of Important Rivers and Streams

14.

Mineral Potential

15

Annual Deposition

In compliance to Serial Number 12, 13, 14 & 15 the pre-monsoon
and Post-Monsoon-202Z replenishment study report of District
Saharanpur has been prepared in con conformity to Enforcement
& Monitoring Guidelines for Sand Mining -2020.

The summarized results of replenishment study for the period of
Pre and Post- Monsoon, 2022 is as under:-
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Anmexure-I
Details of Sand™-S5and Sounces

a) Rivers:
River M -=-5amd 4 Type ol River
Plant Total Stretch of River(in KM) (Perennial or Non- Perennial |
Y amnuna T Perennial
Kaluwala Mon-Ferennial
Badshahi Bagh Rao Non-Perennial
Badkala Rao MNon-Ferennial
Ehurwall Rao Mon-Perennial
Ciaisara Bao Mon-Ferennial

bl De=Silatien Locaion; (LakesTonds Thams eic, )
Mame of ReservoinTams Maimain Contralled by State | Locidion Laxcigtion Dristricd Tehsil Village S hay

GoviPSU ete.
¢l Patta Lamnds/Bhatedari Land:
Owner 81, No Area (hal District Tehsil Village AErICAmra Land
Y e
i) M-Sand Mlants:;
(rei- Cuantity
Flant Mame (rvmer Tristrict Tehsil Yillage Locsilen R

SL. Mis.
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Annemure-I1
List of Fotential Mining Leses (exiling & proposed ) Rivers ,
M 3 el i h:ﬂ
River Areg | IEMY | Distance |y eaces within 500 meters | SYCEVAONIR | L | Exiing
Details Eepne Theal] oty | T | S Vet {if yes cluster area) (MIAT) | oondiinj | Proposcd
PABR' | Area (in KM) (Mine depth REBM
Wilr max as 3 mp
ci.)
1 Tehsil - Behat
Badshahi Village - Mavapur Rooppur } g e
Bash Bso | Gata No. 1441 ER L = (00 KM No Cluster Mine 1 &7 (E.BM.} Existing
2 Yes Closter Mine
Tehsil — Behat {51 Mo
Y armama Village - Bartha Kors 26,000} - = 0,00 KM 21+ 134 1441 5+ 16+ 1T+ 1 8+ 15400 (R.BM} | Esiting
Giata Mo, - 1 b | B
Total Cluster Area = 241 040 ha,
3 Tehsil - Behat
Badkala Village - Hasdarpur Hindwala ) _ i . i3
Ru Khand No / Gain No, - &1 . 19 .2 = B Mo Clhster Mine FaAN0N (R.B.M.) Exiting
& 22
‘1 -
Khrwali Tehsl - Behat Yes Cluster Mine
i Village - Sherpur Pelon 7.000 L =010 KM (5L Nod +9) FTROO0 (R.BM.) | Exiting
Civtar M, - 37372 & 3792 Total Clester Area = 13475 ha.
3
Tehsil — Behot Yes Cluster Mine
Yamuna Village - Mumiyan Achastmal 34 200 =000 KM (5L Mo 5+ 19) 131 [ aal (BB ML Exiting
Ginda Maw - 17170 Lane 38 Total Clesier Area = 43,290 ha.
b Tehsil - Behat,
Village — Rahena A ; biias
Y amana Khirid No. / Gas a6, - 03, Lot 8050 - = 00,00 KM Mo Cluster Mine 434700 (RBEM)} | Exiting
Mo - 03
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5
Gaisara | powl - Behnd . "
Rao Willage — Rabena 2750 =000 KM Mo Closter Ming 202500 (BB LY Exiting
Gt Ma, 17902
B Tehaal - Mukur
Village - Dhikkan Ealan
Yamuna ‘;35'3“ ;.:E '327:'9' MEnDREE | 5 = 0.0 KM No Cluster Mine 2842020 | (RBM) | Exiting
BA3.864. 865 806867, BT, BT2,
REE. BEY, 406 407
q Tehsil - Behat
Village - Sherpur Pelon
' . s ;11]+-'l i IEE : Yes Closter Mine
Pl | SIS lR AR | g = 0.10 KM {81, No 4 +9) 349650 | (RBM) | Propossd
A T Total Clesier Area = 13,475 ha,
1 Teheal - Behat
Kibrwida Village — Kaluwala Pahadipur
Gata No. - 1191, 12001, 1921 | 14,900 =010 KM Wi Cluster Mane Bikbal() (RBM) | Proposad
L9, 1250
11l Tehsil - Behat Yies Cluster Mine
Village — Akbarpur Bans g
Y armma Aiskiat ] | T 0 = 0L I oM 2+11+12+1 3-|;1|1l|-1--|l-"|15:|+lﬁ+l'|’+|3+ Gannli (RLBM.} | Proposed
R, ) Total Cluster Area = 241,090 ha,
12 Teheil — Behit Yes Cluster Mins
Villaps - Arozi Jevadi Ahatool {5l. No
Yamuna and Masoodpur Gurh Achatmal | 13,800 >0 EM [ 2411412+ 134 14+ 1 5+ 16+ 1T+ 18+ T45200 (RBM.} | Proposed
Cinda Mo, -1 and 1 | Sy |
Tl Cluster Area = 241,040 ha,
i3 Tehsil — Behat Yes Cluster Mine
Village — Shehjudpur Bans (5. No
Yamuna Achatral 1E.000 = 0,00 KM 2EILAE2 01 34 14 1 54 D6+ T4 1 84 T2 (R.BM} | Proposed
Ciwta Ma. - 1 20+22)

Total Cluster Arvea = 2410440 ha.
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4 Telual - Behiat Yoes Cluster Mine
Yamuna | Village — Alauddinpur Bans ot
Aot I G SE0 = 00, I B 2HI+12+ ] 3+ 14+ 15+ 16+ 7+ 1 B+ 517320 (B.EM) | Froposed
Gata No. - 1/] e
. Totul Cluster Area = 2400440 ha,
 fu Tehsal — Behat Yes Cluster Mine
Village — Mehmoodpur Mangli (5. Mo
Y armaena Avhartrmal 15700 >0 EM I 2154+ 1441 5+ 16+ 17 +1 5+ B4TAOD (RBM.} | Proposed
vt N, = 1 20+22)
Teatal Cluster Avea = 2410440 b,
[ {4] Tehsil - Behiu Wes Chister Mice
Village — Shahpur Bans (51 N
Yamuna Achatmal | 5600 =000 KM 2114120 134 144 154+ 16+ TT w1 84 B42400 (B.BM) | Proposed
Cinta Mo, - 1/1 M43y
Tonal Cluster Arga = 241,040 ha,
17 Teheal - Behot <
Villas — ity possdisar Yis Cluster Mine
Achstmnl snd Said. (1. No
¥ amuna lianindpur Ashatyiai 17,700 = 000 KM 2+1 |+['Z+J3-;Lt;]2f+lt‘i+l'|'+lﬂ+ Q55K (L.BM} | Proposed
Chn i~ k. Total Cluster Area — 241.040 ha.
4 Tehsal — Behat Yes Chister Mine
S Village — Abutalibpur Garh {5l. No
Achatmal 37.0600 = 000 KM 2121 3 04 1 5 DAL T+ 1 B 199R000 (LBM.} | Proposed
Gt Na, = 1 W+
Total Cluster Area = 241 {441 ha.
i -
if.’?i:; -B:I:;yari Athmal - Lnionm b
Y amumna Fhind Second [9. 0K = 0,00 KM (5L Mo 5+ 19) FO26000 i(RBM.} | Proposad
P Total Cluster Area = 43.290 ka
20 Tehsil - Beha Yies Cluster Mine
Villape - Aslumpur Bartha - {5l. No
¥ amuna Firsa 0G4 = 00 KM 2111241 34 1+ 1 5+ 16+ 1T+ 1 8+ 19764000 (RBM.} | Froposad
Gt [N, - 1 20422}
Total Cluster Area = 241 04 ha.
- |
B Tehsil - Behat
¥amams Village — Basnodpur Ui Basooh | 34000 = 00,00 M Mo Clhuster Mine 1EERND (RBEM [ Proposed

Giata No_ - 1
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22 Tehal - Behit Yes Cluster Mine
Village — Aslampur Bartha - 15l No
Y amama Second 2B 160 - =L M IHIT+1 2] 3+ 14+ 5+ 16+ DT+ 1 8+ 1 52006H) (E.EM.} | Froposad
Ciata Mo, - 1 222y
Tuxnl Cluster Area = 241,040 ha,
MT density facior = 18
* Total excavation in (MTYr. ) (Mine depth considered maix as 3 mj
Fatta Lands'Khatedari Land; (Exiting & Proposed )
, Tatal Reserve Tkl Mimernl to be Exitimg’
Chwner 5y, No Arnea Dristrict Tehsil Village (MT) * iined (MT) P i
De-Siltatin Location: (Lakes/poods/Dames etc) (Exiting & Proposed)
Mame of ReservoinThams Maintain'Conmrolled by State | Logotion Diistric Tehsil Yilloge Size Cranntity Exiting/
ot P i, {ha} MT Y ear Proposed
M-Sand Plants: (Exiting & proposed)
Plant Niame (hwvner Dhisdrict Tehsil Villaugee 0 Quantity < tiftd
SLL.No. Location | Tonnes/Annum | Proposed
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Annexore-11
Cluester & Contigaous Cluster details Clusters
Clusters:-
Lacation Total
River Cluster Laise {Riverhbed Village Aren Fetration Total Mineral
[retalls N {18 { Patta (e b ’ Excavation i Ton)
(T
Land)
e | g 4&9 | Riverbed | Sherpur Pedon 13,475 727650 495360
Y amumna 4 & 19 Riverted Munivari Aehatmal 43,2906 23RT 660 14026544
I. Barths Korsi
2. Akbarpur Bans Aehatmal
3 Arazd Jevadi Ahatmal and Maseodpur Garh Aehatal
4. Shehjadpur Bans Aehatmal
2, 11,12, 13, 5. Abauddmpur Bans .ﬁ._-.:huml
Yamuna 3 14, 05,06, 17, | Wivetea | D - Metwmoodper Nangli Akptmal 241.040 | 30161 60 SO04004
18, 30, 22 7. Sl:l.-ilhpllr Bans Achatmal
¥ B.  Nitvanandpur Achstmal and Said-mohamedpur Achatmal
Q. Abutalsbpur Gy Aehatmal
16 Aslampur Bartha — First
11, Aslampur Barbu — Secomd
CIJIIIIEI.I{IIH- Clusiers:
River Contigeoas Cluster Mo, | No, ol Location | BiverbedTalia Lamd ) Distance Vil Area of Tedal Mineral
Mame Cluster M. Leases in helwien Cluster Excavation (faen)
thee Clusicer clusbers (.

= There 5 po other conbignews cliester within the periphery af L5350 Kms of Clusier=1,
= There 5 mo other cortignous elwster within thie periphery of 250 Kms of of Claster Number 2 and 3. However there s exiitence of one Now Clusrer individual legse No, 21
wihich is mrore un SO0 meters away frinn both the Clester Namber 2 omd 3,
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Annexure-1V

Bumber of
. Mumber af | Tri ) ol Hoged The Rowd will e
Lease No. sind Detiiils Tmmum-l;:-mn Wure Trippers ! da}'nn];'jl:uﬁﬂle I:ﬂ'ﬁ‘:';r “Tﬂla:t Recommendation for rosd| Constructed by Raute Map &
day of leqse | leases on KM (#) Topped ! | (Black Topped ( unpaved)|  Govi. ! Less Location
iAverage) route unpayed) Cwner
(Average)
Tehsil — Behat
Village - Mayapur Sdme Croshers
| |Rossppus IL-TH-] 1 ] unpraved unpeved Lense Chwieer bocated nearby lease
Gt Mee, 1441 and nearhy villages
Tehsil = Behn
Village - Hasdarpr Sz Crushers
} [Hindwala IL-TR-2 13 L] unpayes unpsvedl Lense Ohwieer bacited nearby lepss
Khand Mo / CGlata No, - amd nearby villages
19 & 22
Tehaal — Behai,
Village — Rahena EhE (e
6 IL-TR-3 ) G i) - unpayed unpaved Lease Onwner kacated nearby lease
Khand MNe. / Gata me. - AV SRS s
03, Lat Mo - 03 '
Tehsil -~ Behn Stone Crushers
T Village - Rahena IL-TH-4 1 iz unpaved unpeved Lease Chwneer bocated nearkby lease
G Mo, | T2 and nenrby villages
Tchail — Bukur
Village - Dhikkan
Kalan
Gda Mo, - B39, 841 1o Stonc Crushers
E |ESA, BB RESD, B&(, IL-TR-5 137 ek ) umpanecd unpt il Lesase Ohuwaner located nearby lease
B, and nearhw villages
EA3 844 RBAS H65 86T,
871, 872 ERE, ERQ 406
407
Tehsil - Behat
Wi L a
ull"alltjlnaﬁ:purmm = Stonie Crushers
I Gt No. - 11971 | IL-TR-% 45 45 unpavied v Lepsee Chamer bseinled n:.ﬂrh_jr lense
12041 . 19271, 1931 , A iy Vil ages
1254

177
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Tehsil — Behni

Village — Rosoolpar

=
=7l Basoali
Gnia No. - 1

IL-TR-?

153

153

unprsved

Lz Ohwner

Stonc Crashers
located nearby lase
and nearhy villages

178

Cluster
Mo,

Transporiation
Route Ma,

Numbser of

tippers fdsy
ol ehiuster

Mumber of
tippers /day
of all the
clusters on
il

Length of

rombe in
Y

Type of road |Bladk
Toppedunpaved )

Beeommendotion for
road | Black
Topped nnpaved )

The road will be

constrocied by
Govi/Lease
(wner

Raoute Map
& Location

CL-TR-1

41

41

umpiyvesd

unperves]

Lease Crwners

Sione
Crieshers
located
mearhy |eise
and nearby
villiges

214

14

urpaved

unpavesd

Lzase Owners:

Blone
Crushers
lrcated
nearby lease
anel mearby
villages

CL-TR-3

1085

L ILLE]

umpaved

unpaved

Lease Owners

Siono
Crushers
bacated
by lease
and mearby

villapes

*aoquneing avg 42 toee ek with avg. careviing capaciny of 16 el meter per treek for avg. 250 working dave na wear,

i#) - The trausporiation rorte  disparclh roefes thall be defined af the fime of eonducting ElA by Lease Holder, For this the lease holders shall be required fo report the list af
focal crusfrers wite shall source fee REM from feave in deeir Tinpact Assessmem Report forobfaining E.C, On the basiy of such inventory specific traonsporiation rente shall be
desigired i EFA wnder efeesver siteaiion ard cluster Impact assessment alung wilfi amd frenspont analysis be regoired fo be dene.



515

[9F TI-=E i) ] Ops 1 T=99 : ST T

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 25th July, 2018

E.h 361 1E).—Whereas by notification of the Govemmen: of India in the erstwhile  Ministoy of
Enviromment and Forest sswed wide nuenber 500 1333(E), doted the 14® Septemnber, 26 published in the
Gamette of lndia, Extracrdinary, Panl 1 Section 3, Sub-section (i) (hereinafler referred 1o o the sud
niedificatioa) ditectuons hove bosn given reparding th prior environmmental clearanes:

Add whereas, the Miniswy of Eavironment, Forest and Climate Change has amesded the said
Notification vide 5.0, 141 (E) dated 15" January, 2016 wherein the procedure for preparation of District
Survey Kepor for minor mineral has been prescribed;

And whereas, the Hon'hle High Court of Tharkhand ar Ranchi in its orders daged the 117 Apsil, 2018
and 19" June, 2018 in W.P. (PIL) Mo, 1806 of 2015, in the matter of Court on its Own Motion Versus the
State of Jharkband & Others wath WP, (PIL} No, 290 of 2003, in the maiter of Hemant Kamar Shilkarwas
Yersus the State of Tharkhaed & Others, has infer-alio directed the preparation of Disirict Survey Report for
mancr minzrals other thon Sand ond By or delegation of the pewers for preparstion of format of Disinet
Survey Report of minor minerals other than sand and bajn to the State Government andior District
Erviromment Imipast Assessment Authoney and District Expert Appravsal Commiines:;

Aond whereas, the Central Government hereby in the public interést dispense with the requirement of
e unader ¢lause (o) of sub-rule {3} of rale 3 of the Environment Protection Bulcs, 1286,

Mow, theeefore in exercise of the powers confiecred by sub-seation (1) and clause (v) of sub-section (2)
of section 3 of the Environment {Protection) Act, 1986 (29 of 19361 read with sub-rule (4) of rule 5 of the
Environment (Protection) RBules, 1986, the Central Government hereby makes the following furber
amendments to the notification of the Government of India, in the erstwhile Ministry of Environment and
Forests vide number S0, 1533E), dated the 14" Sepiember, 2006, namely: -

In the said notification, for Appendix X, the following shall be substituted, namely: -
“APPENINX - X
| See paragraph 7 (iii) (1]
L PROCEDURE FOR FREPARATION OF DISTRICT SURVEY REPORT FOR SAND
MINING DR RIVER BED MINING

The main ohjective of the preparation of Distrct Survey Report (as per the Sustainoble Sand Mining
Guideline) 15 to ensure the following: -

Identification of areas of apgradations or deposition where mining can be allowed, wmd identification
of areas of erosion and proximity to infrustractural strectures and mstallations where mining should be
prohibited and calcolanon of annual race of replenishoment and allowing time for replenishment afier
mining in that area.

The report shall have the following sirscture:
(1) Intredection:
(21 owerview of Mining Activity in the District;
(31 the List of Mining Leases in the District with location, arca and pericd of validity:
(47 details of Boyvalty or Revenue received in last three years;
(51 detail of Productions of Susd of Bage of mdnos minceral in last thiee yeorsy
(6] proces of Deposinon of Sediments in the rivers of the District:
{71 general Profile of the District;
(&) land Utthizanon Famern in the disteien: Forest, Agnculoare, Hormiculore, Mining €.,
(% physiography of the Thstrc;
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(10} rainfall: month-wise:
(1) geology and Mineral Wealth.
In aclelarion o thee abwive, the report shall contain the following:
(@] Ihsirict wise detail of river or siream and other sand soarce;
(b Disinct wise availahility of sand or gravel or aggregule ressurces,
(ol [hstrict wise detsil of existing mining leates of sand and agpremtes,

A suervey shall be carried cut by the Disirict Environment Tmpact Assessment Authoriiy with the assistance of
Greology Department or Irrigation Department or Forest Depariment or Public Works Department or Grownd
Water Boards or Bemode Sensing Department or Mining Depariment g, in the districi.

Dravimage system with deseription of main rivers

' Avren drained
5. No. Mame of the Biver % Ares deained in the District
{54, Km)
i
2y |

Salient Features of Iportant Rivers amnd Stremms:

& Mo, : M o it Bebvice: o i Tatal Ltlﬁ:'l ri.f.ﬂn:;lr: Diistrict Vi off wiighi M&n:::]at
i
(2)
Length of arca 'ﬂlwmfgﬂ width AT Mt sl
: ; - bed of area ineable minera
anﬂ:u:ﬂ;i:ﬁm for mminery | fECOMmended | recommended | porential (in metric
Pk concession fin | T minerl for mincral | poane) (0% of total
kila ’ concession (jn | COTEESSION (in mineral potential)
H) meters) SIS MIELET )
Mineral Potential
Boabider (T Bajari (MT) Sund (MT) Total Mineable Minceral

Potential (MT)

Anniz Deposition
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S River | Porion of the | Lemgthof wren | Avernpe width Area Mineahle mimeral
N or TIVET i3F SIream reynmmemh‘d of area potemiial {in
= Aream | recemmended tor mineral recommendad r?l:::, m.t;r':fd IR Bone
for manernl CONZEEsIoN (im For minerml (oK% af totol

ConCessIon (1N

CONCEsSIN kilometer) CONCEssLon (1
s ameter)

melers)

muaneral potentil )

(1}

{2)
Total for the
District

A Bub-Divisional Conmunanes comngrising of () Sub-Divisiomal Magistrate, (i Officers T (@)
Irrigation department, (b) State Polhsticn Control Board or Committee, (¢} Forest department, (d) Geology or
miniag officer shall visit each site for which environmenta cledrance has been applied for and muke
recommendation on suitability of ste for mining or prohibaton thereof,

Methodology adopted for caleulation of Mineral Potential:

The mineral potential s calculaed based on Geld investigation and geology of the caichment gres of
the river ar sireamis. As per the sie conditions and locanon, depth of mimable mineral is defined. The srea for
removal of the mineral in a Aver or streem can be decided depending on peo-morphalogy and other factors, it
cann be 50 % w60 % of the aren of a particular fver or sirgam. For Example, in some hill Staes mineral
constiments ke boolders. river born Bajri. sand op o o depth of one mefer are considered as resowce mineral,
Oither constitments like clay and silt sre excluded as waste while calculating the mineral potential of particular
river or siream,

The Dhstrict Survey Report shall be prepared in the district and its draft shall be placed in the public

dommain by keeping s copy in Collectocate and posting it on the distriet’s wehsite for teenty-nne davs, The
cominents received shall be considered and if found cosrect, shall be incorporated in the final Repon 1o be
firalised within six months by the District Envircnment Impaost Assesament Authority,

The Districk Survey HRepori shall form the basis for application for envircomental clearance.
preperation of reports and appraisal of projects, The Beport shall be updated once every five vears,

L PROEDTRE FOR PREPARATION OF DISTRICT SURVEY REPORT OF MINOR MINERALS
OTHER THAN SAND MINING OR RIVER BED MININCG

The Dristrict Survey Bepont shall be prepared for each minor mineral in the districe separately and iis
chrafll sleall be pliaced in e public domigin by Keeping its copy in Collectoote and posing it an disric’s
website for Dwentyeone days. The commeats received shall be coasidersd and f fousd i, shall be
incorposated i the final Report o be fAnalised within six months by the DETAA:

The Disirict Survey Report For minor minerals odber than sand mining or Kiver bed mining shall be as
per struciure mentioned below; -

FORMAT FOR PREFARATION OF DISTRICT SURVEY REPORT FOR MINOR MINERALS
OTHER THAN SAND MINMING OR RIVER BED MINIMNG

{1 Iniroduction:

{33 ooverview of Minming Activity in the Distrier;

(3 general Profile of the District;

i4)  geology of the District;

(3} drainage of Irrization parrerm;

{6 Bangd Unilisation Pairern in the DHsteict: Forest, Agrculierad. Hortloaliwral, Mining etc.;

i situce Waler and Gromnd Water seenario of the disinet:
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{H) rinfall of the disirict and climatic condifion:

{9 cletails of the mining leases in the District as per the el lowang Format: -

. | Mumeof | Mame Address & Mining Area of Persod of Period of Mining
Mo, the ofthe | Contact Mo, | lease Grant | Mining | Mining lease lease
Mimeral | Lesses of Lessee Clrcer Mo, lease {Initinl) (1%2™ . _renewal)
& date =
From Ta Farm To
1 7 ] E: 4 5 [ T ] a 11
Dhate of Status Capiives Obtuined Lescation of the Metwod of Mining
commencement | (Working TN on- Mo Envircnmental | Mining lease | (OpencastUnderground )
iof Mining WorkingTemp. Claci Clhearance i Lantuide &
Crperation Working for 1 {YesM™a), If Longituds )
dispatch e ) Yea Letier Mo
with date of
g ol BC
11 12 13 14 15 1€

(1 details of Rovalty or Bevenue received i last threee years,
(11} details of Production of Minor Minem! in last three vears;
12y mineral Map of the Disirict;

(13} Listof Letter of Intent | Oy Holders in the District along with its validity as per the following
foermal :-

(14 toud Mliiecial Reserve uvidlabile fn e Distier

R | Name | Nome | Address & Letteraf | Areaof | Validity Line Locution of fhe
Mo, | of the of the | Contact Mo, [ritent Mining | of Lol (Capdiwie Mining leas:
Mineral | Lessee | of Letter of Cirant lease 1o Mot (Latitude &
Tmtzint Holder | Ceder Mo, b Capltive ) Laonginade)

& dote allatted

1 2 3 4 5 i 7 B ]

(15 quality MGrsde of Mineral available in the District;

(16)  wseof Mincral;

(07 demand and Suppdy of the Miseral in the last three years;
(18]  mining leases marked on the map of the district;

(1 demmils of the area of whene there is a clusier of mining leases vie, number of mining leases,
Iocatiom {latiiude and longinde);

(200 details of Eco-Sensitive Area, if any, in the Distnct;
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(21} impact on the Environmment (Air, Water, NMotse, Sodl, Flora & Faona laed wse, agricuhume, forest
etc. b doe Io mining activity;

(227 memedial Measores 1o mitigate the impact of mining on the Environment;

(23} reclamation of Mined owt area (best practice already implemented in the district, requirement as
per rules and regulation, proposed reclamation plan);

(24) sk Assessment & Disaster Management Plan;

(25)  details of the Ocoupstional Health issues m the Distict. (Last five-year dsta of nomber of
patiEn of Silieoss & Tuherculoss s ako needs (o be sobrmimed);

(26)  pantanon and Green Belt development in respedt of leases already granted in the Disinct;
(27 any other information.

The Dismict Enviromment Impect Assessment Authority (DEFAA) based on the nature and 1ype of
minor mireral in the District muy include the additional parameters in the Disoict Survey Bepon in
consulition with the Depariment of Mines and Geology of the concemed State Government,

The District Survey RKepoet shall form the basis for application for enviconmental clearance,
preparation of reports and appraisal of projects. The Report shall be updated once every five years™;

[FMeo., L-1 1800 1260201 8-1A- 1T {M 3]
GYANESH BHARTI, Jt. Secy.

Note : The prncipal notification was published in the Gozette of Indis, Extracedinery, Pan 11, Section 3,
Sub-zection (i) wide number %03 1533 (E), duted the 137 Reptember, MM and suhzequently
amended by <=
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